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( See Rule 12)

In The Central Administrative Tribunal
| GUWAHATI BENCH : GUWAHATI

ORDER SHEET

 APPLICATION NO. < y X m
Ap]phcant(s) A/&C 7 J_ &7[/ aﬁ\pé 0(4”{5’ .

Respondent(s) M/J\/ f % ‘o ()Méﬁ/@d
é //4’4/» /VNe/. |

OF 199

A

ate for Apphcant(s) ﬂﬁ/ /’é

Advoc:
. /7'& B. Kg % /m&
Y
Ad;voclate for Respondent(s) /\/a’ (e. /<. /’\évt/
" . i . . . | ‘% /&/e

C -

" Notes| of the Registry | Date Order of the Tribunaf
i S 7’?‘2000 The three applicants pray to allow

Cere L them to join in a single application
' : under the the provision of Rule 4(5)(a)

-

pidalion T8 W

’1} Lsthin e of the C.A.T. (Procedure) Rules 1987.
CE.of ,;%;L_ 507, - Heard Mr.S."arma learned counsel for
: -—,éi;*_';‘]u the applicant and Mr.B.C.Pathak learned
\ 30{42;% Addisc.ses;c. for the respondents. ‘
Permission-is_granted,
\ ?ﬂ BW Heard counsel for both sides.
£ ﬁ?ﬂ%ﬂ Iﬁ (60 Mr.B,C.Pathak, Addl.C.G.S.C. prays for
[@/ _ ha\yv time to get instructions. List on 22.‘3.‘
il \ 2000 for consideration of Admission. -
1b-1 9+ 2600 Mr.S.Sarma prays for an interim
—~ : {: Ao{:ier.and also~heard~Mr.S.C.Pthak.
: -COPY} o The opelex \Aadiicices.co ‘to 22.3.2000
bl - 73t 2000 ,gsupiﬂ im Any appointmemi mfde[shall be
d?o, The iiﬁ'mmﬁc) Coutm | subject to the result of this apbliqa-
OETUU‘} .‘“3&)1\"""@" : tion.. | : |
_ u-’\/‘W.— DMNe 739 List for order on 22.3.2000.
%Z ?’///0 @zﬁg' 6304 /%
~ ‘ —
AQ\‘@ Member(J) Member(A)
e
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Notes of the Registry

O.A. No 87/2000

‘6;55;.w
e

for ,

Member

Date Order of the TrnbunaF .
-
/ ! \_1 “:A_é _rl ; N
22.3.00 Mr. B. C. Pathak, learned Addl C.G.S.C.
O3 2l '
23 ‘33 prays for further tlme to get instruction.
Ond e M 22 30T ids o slet this  case  be  listed
har ksand ‘5”""‘9"“&2‘9"@ consideration of admission on 10.4.2000. Any
5 }7/3 <¥¢”~§S$V“jf) appointment ip made till  consideration of
_ ' , ~admission- of the appllcfatlon shall be sub]ect
§5E> to the result of the O.A. S
Qﬁ?&psrt
trd

- counsel for the applicant.

Heard Mr.S. Sarma, learned

gkuﬁ‘l
] ‘Mr. B.C. Pathak, learned Addl.
CGSC submits that he has no instruc-
-tions. |
He ard léarned counsel,
Application is admitted.,
: Llst for wrltten statement on

15, 5 00
" .Mr.$arma prays for an interim

- order. The interim order dated
22,300 shall continue until further )
'} orders.’ ‘wwéa
' : . e
Member €

Sri :S.Sarma, learned counsel for

| the applicant. Sri B.C.Pathak, learned

Addl, C.G.S.C. for the respondents is

- hot present.
R List

on 1.6.2000 for further

- order.

P
Member(J)

@'%\P - M— gcré'c’Q !
MP/@M(@{%A) r(/»\/ g‘/g;oo ,)qu
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Present: Hon'ble Mr ]usticé D.N. Chowdhury,
‘Vice-Chairman

Let this case be listed on 27.10.00

to .enable the respondents to file -the written

E statement.

o
Vice-Chairman

~ It has been stated by Mr.B.C.
Pathak, learned Addl, C.G.S.C. that

:written statement has already been

filed. ‘ o ,
‘Office to list the case for |

- i [V
jce~Chairman

Hon'ble Mr. Justice D N. Chowdhury,
Vice-Chairman:

Hon'ble Mr."M.’P.Singh, Member (A).
It has been stated by Mr. B.K.Sharma,

 hearing on 12.12,00.

~

' Present :

learned Sr. counsel for the applicant that the
written statement which was filed in the court
on 27.10.2000 has been served on him today only.
Mr.‘ Sharma subinltted that he will require -
sometime to flle rejoinder. Prayer allowed. Two
weeks time granted to the applicant to file
rejoinder, and post the matter thereafter for

further orders.

List it on 12.1.2000.

Member(A) Vice-Chairman
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0..A..No. 87/2000 e

Date

Order of .;tfh';':;,a'{“rihunéﬁ , _f:-; o

N

/BL'LL Cosa_ ¢ < JZ—L&-"AQ\QO?-'Y‘

‘W‘%

=

=Y | D0

é‘ g, Lo’ |
_—_'-'-——4-—“’“""/
Sy lic
Jan brees o@-‘r/’h/x“’

‘973‘“‘ for /“W«/

\ A e Lo SAD
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C64.C. fr O5 mﬂ%

é/f

I

1211,2001

29.1.61

, It has been stated thaﬁ .
written statement has been flled.
The appllcant may file. rejomder,
if any, WEENEN Within two weeks |
from today, . .. . '
List on 29.1 Ccl for hearing.

e W o

Member (A) ‘Vice-Ghairman

Mr B.C;Pathak.._iearned Addl.C.G.S.C
has submitted that the re joinder has
been filed in this case today only and

E therefore he requires some more time to

'pQ—

23.2.01 -}

rd

go through it. .
List on 23.2.2001 for hear;’Lng.

le L& by

Memioer  Vice-Chairman

Hgand learned counsel for the
-parties; Héaring concluded. Judgement
delivered 'in open court, kept in

!
se%arate sheets. The application is

aliowed to the extent indicated in the

oraer No order as to costs.

Member &¥#1/W°

Vice-Chairman
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O.Aa./wx NOo 0870/2909 . ';o Of .
23.2.01

DATE OF DECISTION eeeceoncasa

Sri T. Jllangamba Slngh & two Ors. PETiTIONER(S)

TR £ M ctm am frw v et e i e

Mr. B.K. Sharma. .
' arma _ ADVOCATE FOR THE
PETITIONER(S)

. VERSUS -

Union'of‘India & Ors. . o
; _ RESPONDENT(S)

Mr. B.C. Pathak, Addl.C.G.S.C.
' ' _ADVOCATE FOR THE

TSR M sme cw e em rw cvr oocom om oo cte e ST AT wam ein WY e e e

THE HON'BLE MR. K.K.SHARMA, MEMBER ()

1.

2.
3.

4,

“RESPONDENTS

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE—CHAIRMAN.

Whether Reporters of local papers may be allowed to see the
judgment ? : ' ' '

To be referred to the Reporter or not ?

Whether their Lordships wish'to'see the fair copy of the
judgment ? ’ - ' ‘

Whether the judgment is to be circulated to the other Benches ?

Judgment delivefed by Hon'ble Vice-Chairman.



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

Original Application No. 87 of 2000.

Date of Order : This the 23rd day of February, 2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Hon'ble Mr. K.K.Sharma, Member (A).
1. Shri T. Jilangamba Singh

S/o (L) T. Kunjabihari Singh,

Resident of Sagolband Thiyam Leikai,
P.0. & P.S. Imphal,

Employed as Extra Departmental

Branch
Postmaster, SAgolband EDBO, Manipur State.

2. Md. Tahir Ali -
S/o Md. Kasim Ali,

resident of Kwakta village,
P.O. & P.S. Moirang,

Employed as Extra Departmental Branch
Postmaster, Kwakta EDBO, Manipur State.

3. Shri N. Mohesh Singh
S/o N. Achou Singh,

Resident of Khordok Ichin village,
P.O. & P.S. Moirang '

Employed as Extra Departmental Mail
Carrier, Khordok Ichin EDBO, Manipur State.

...Applicants
By Advocate Mr. B.K.Sharma.

-versus-

1. Union of India,

2. The Chief Postmaster General,
North Eastern Circle,
Shillong-793001.

3.

The Director of Postal Sevices,
Manipur,

Imphal-795001

... .Respondents

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C.

CHOWDHURY J.(V.C.).

The only controversy raised in this application

relates to absorption of the surplus Extra Departmental

A )

_ Contd..
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Agents of Manipur Division. The three applicants who are

M‘“‘ SO'W‘.

surplus qualified candidate and by this_applicatioqﬂseek
for a direction for theiriabsorption on prombtion to the.
post of Postman. These applicants approached earlier
before the Tribunal. Ihe Tribunal in 'its order dated
17.8.99 in O.A. No. 243/99 directed to consider the case
of the applicants. The respondents by ‘ité order dated -

15.11.99 disposed of the representation.

2. Mr. B.K.Sharma, learned Senior Counsel appearing

on behalf of the applicants mainly emphasized on the fact.
that as per the departmental norms the surplus qualified

Extra Departmental Agents could be accommodated in any of
. ) b{V\Z’\L’,‘_S Y ) .
the neighbouring roomi/ The respondents in its order dated

15.11.99 mentioned about the proposed action for. filling
up of the post. The relevant portion of paragraph 2 (ii)

of the order dated 15.11.99 is reproduced below :

"(i1) As per the instructions contained in
Department of Posts Notification No. 44-31/87-
SBP-1 dated 06.07.89, the unfilled vacancies of
Postman cadre of a division may be filled up by
surplus qualified candidates of other divisions
in the Region on the basis of a common regional
merit list. In the North-Eastern Postal Circle
there are two Regions, i.e. "PMG's Region
consisting of divisions in the States of
Manipur, Mizoram and Nagaland and CPMG's Region
- consisting of divisions in the States of.
Arunachal Pradesh, Meghalaya and  Tripura.
However, the provision of recruiting surplus
candidates from other divisions has not been:
"resorted to in this Circle earlier due to the
perceived difficulties likely to be faced by th
candidates of one State going and working in
another State in the cadre of Postman. However,
considering the willingness of some candidtes,
who ‘have represented for their absorption in
other divisions, it was decided to offer one
unfilled ST vacancy of Mizoram Division to the
surplus qualified ST candidate of Manipur and .
Nagalnd divisions falling within the Region of
PMG on the basis of common regional merit list,
subject to willingness of . such candidates.
Action has already been taken to ascertain the
willingness of such candidates and seniormost
willling ST candidates will be allotted to

\/\~/V/ Mizoram Division."

Contd. ..
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From the aforementioned paragraph it appears

that the respondents only thought of filling up of the ST

vacancy of Mizoram Division by the surplus candidates from

Manipur and Nagaland. Mr. B.C. Pathak, learned Addl.

C.G.s.cC. however, submitted that against the vacancies in

the neighbouring states surplus qualified candidates may

be accommodated subjeot to availability of vacancy. Rules

and policy are made to fill up the post by manning those

posts. The respondents are to take care for appointing

persons from the respective area on admlnlstratlve

exigencies. However, Rules also provides for accommodatlng

the qualified candidates from neighbouring: states. 1In

these c1rcumstances we are of the view that the’ case of

the appllcants are required to be considered in the llght

ofvpollcy decision. .The applicants are found qualified.

Therefore it is an approprlate case for the respondent

\

~authority. to consider thelr app01ntment on promotion to

the post of Postman in any of the Division in the Region

keeping in mind the policy, guidelines and norms of the

department. Mr. Sharma, learned Sr. Counsel for the

applicants has submitted that these applicants have given

their choice for appointment either in Arunachal Pradesah

or in Meghalaya. The respondents are to consider their

cases subject to availability of posts and administrative

excigency for posting them .in these areas or if not

anywhere keeping in mind its policy decision.

3. The application is allowed to the extent

indicated above. There shall, however no order as to .

costs. The respondents are dlrected to complete the above
exercise within a perlod of three months from the date of

receipt of a certified copy of this order.

(K.K.SHARMA) _ (D,N.CHOWDHURY)
Member(A)

Vice-Chairman
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unal to the respondents for a divection to produce all the rele-

vant documents at the time of hearing of the case.

4,73, That the applicants, being ggrieved i the

orger/decision  of  the Fespondent No.2, therefore, once again

| -

approach the Honble Tr hunal for immediate redressal.

EEOUNDS FOR RELIEF WITH LEGAL FROVIGION:

R For that as shown in Annexure-A Lo CPFME/Shillong letter

“Jru'iff/ie E8/98 enclosed as Annexure A/Z to this present appli-
cabion, the vacancy position as declared in respect of Imphal was
i .
;
|
|

s lundsy o5

g
e
bt

, Fostman oubtsider
Fostman Departmental:s U/R= 82

O70= Nil

E5T= @1
ORC= Nil

! ) . Total= 04 (Fourd

o mf his mems No.Staff/18-63/938(00N) dated 15.11.99, enclosed
as Annexure-A/1 to this present application, is totally mislead-

basis of the decision of the CPME/Shillong as

ot
3
L3
"J
=3
i
j
3]
i
it
i
i
i
o
ol
¥
=
B

,-‘X
o
_,

veved in  the aforesaid memorandum, is  ab-initio void  and

i

For that in aso
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cation, ear-marking and anncuncement of vacancies are to be
) ,
made/done on the {following principles @-

! i SB% of taotal vacancies should bhe par—-marvked for

; Deparitmental Candidates; and

Therefore, the contention of the Respondent No.2 as in para-

ardance with D.GE.Fosts letter  No.dd-

FE.I Pated 6.7.8%,;, enclosed as Annexure-A/7 to this appli-
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Q.Po

Department of Post:India.
Uff}co af thae birector Postal Services:Manipur:fmptbal.
. . 95001, - :
i '**kx**
i .
oo D=4/ 0/itustuan /98 CDated at 1aghal Lhe B.12.98,

+

% o ’ '

1¢Phe iostimacter, Imphal 1.0,
3 By .

2. 'The is1'0s; lst bub—ulvn, Imrhal.

L l

3. l:-\ll the ul)Il()S, ,jm T\ anipur !m..

IR foy
4.3All the Sits dn| Vahipun Dn. R
'y ” e 'f'f ce iy
uUb'— Examination £or/ promotion/recruitment

to the cadre- of ‘Fostman from Gr 'LN’/
officials and’'tDAY 'to be hetd on L,
17. 01 19994(Snﬁday). SRR

l
‘

The above examinationiwill be held on 17.01.99 '
to filled u,. vacant. posts and for-that last date
ssion ef ap\Jication hag bzen’ £ixed on 1t.12.98. The _
Gr'D' staff, débartmenbal cutllers having 3 years’ of scrvice
can submit theik napwk,ﬁppli'ﬂtion through their. respechive
tub-Divn heads.; For thla Jlastfidate of receipt of applica-
tion by ¥his otifice is~9w 18)82.98.and application received:
after due date. bill no;ﬂbe'ﬁ ertained in. any case, the X
ASPOY , 5 ub*DLVﬁeiqnal inbpoat sfvpire hereby caution to

' VQrifyxdetdils ofnnha nand “ g8t inutely and veni!y
correctly before. submirtlndg th i8: pffice. In case of
‘any incorrecti information'ﬂo'nd“ih the application will
directly. be xeported|t0h£hd:'lolmfor 1n1L1ating againsL

of submi -~

: them' Ai { """' t l:‘ il“.};""s.
'~, ) :,;: \p ‘[ :
. X ‘ o l...' h .rf"t n:l,'ﬂ"‘.,. '..i ]' v'(.(kq?. %';}?li .
. t;y\lTHHw pplication eh forward A with 2(two)
' recent"pa”Juor'1si&e!photqgn phdduly* ttested by Sub-Divi-g

..8ional; htad"t revant ter Fat smof educational, age
caste. L Phopb opies duly‘bd nfiz 5-u and recommen -4’
datlonvbo Rl P-T
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\ ' ] t

‘ 1\| PLICATION FOR RECRUI'D‘ZEFT'.‘ ™™ TI'E CUDRE OF o

v POSTAL/VELLA 13 POSTMAY FRON. EDA/GROUE'D' . N
' . QIFICIALS ' T
. )

01: Mame (ih:idloc. lettors) s -
02. Designation S g -
03. Office to which attachad ¢ -

04. Date of dontinuous appo:ntment,
as nu/ououp~'n'

05. Date of blth . - 1 - _ :
06. Uhether SC/8T/01C t -

07. Date of completion of three years
continuous service in ¢r'D'cadre/
5 yrs scruice in LDAS,

08. LducaLiqnul qualification(a\te ted
copies of certificates hould be
encloaed)

09. Spearts, qualligcation, if any -

10. PermanenL home addLess with - ¢~ SR
Police dLaLion and District

11, 'mether'dble to ride.bi-(.ycle ¢ -

12. State the language by which® you ' /
~ .like to appeay in thi Liam in
r/o follovidng papefst(i) Paper-i:
Entries in Postmanbliok/village | '
postman . bqqk/p gp@gapion"of rail '
Distyi o it L L '*{'H?r; M

Paper-Bz4Ar1tﬁmotic,of“10th standard.

' ape —m:u Lting. DiCtaSﬂ Q‘ii Reglona] : :

: P ) . ngu lg X .’(t‘ T lll'; ) .
AT 13, Hhother L“u L huiuuu g'to-» " .
A vork . any wherp:in: thchaeqfontif hc . &
e qualifiLS'in ha,nxaminaﬁio , , , s
v tfios,ne/she,; hould’men bn~thre
A pluoeu (divislon)dﬂ’hi wéhoic-. 1 .,

i Oy FERE VN ) (N
! s l- s e i’.‘ .| . 1 \): o (" LR . D . . . . . dn hf'l “’J‘
n dcvlure thft 1bn'above Pupticularg furnished by me Are truc.

‘ ‘< + ' .
/ i o
J: Date: ' : - ~,$ o - Signature of applicant.
i o, EOR USLBY AEEOINTING AUTIORITY

SREPRET O I T 7 1

Ty .vhethor pgrL;guldra‘tgrfa;h?d above are
. . R \ LA .

. A 4 1' g'g ’
2. Rec omnondt'd/hoL rQCQLd(‘que’p t,d. : '

’“' :ﬁr o4 la i ’.., )
o . “.. hum~u¢blgnntuxo of the np.nint]nu
) lf'.T:W !3‘ '_ huthorjty.

" ULJMHL"JF'TW‘ DIVIS106LAL AU Op
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A~ |  From among the 50% of the vacancies reserved for outsiders, one half
will be filled in from amongst EDAs on merit and another half will be filled in
from amongst ED Agents on the basis of length of service. Therefore, one ros-

¢ ter of 100~poims;fwill be maintained. The reserved points should also be

; \ divided equally between the quota of length of service and that on merit. The

add figure shouldbe added to the quota for those based on length of service. If
that vacancy is not filled in on the basis of length of service, the vacancy will
go to the quota meant for those selocted on merit.

The candidates who will be selected on the basis of length of service will
be en bloc scnior to the candidates who are sclected on merit.

If in a Circle there is no separate Region, the Circle should be treated as a
Region for the purpose of above instructions.

The above instructions and the revised procedure will not be applicable
in the case of recruitment to the cadre of Group ‘D’ but only for recruitment
' to Postmen/Village Postmen/Mail Guards. The other conditions prescribed for
filling up vacancies and conducting of examination not mentioned in the
amendments as above will remain unaffected.

) There instructions will be applicable to all the examinations for filling up
o vacancies in the cadre of Postmen/Village Postmen/Mail Guards to be an-
i nounced after the date of issue of this letter.

{ D.G., Posts, Letter No. 44-4/82-SPB-1, dated the 7th April, 1989. ]

~~ ANNEXURE

i It has now been decided that the existing syllabus for the Departmental
. candidates/EDAs for induction to the cadre of Postmen/Mail Guards/Village
: Postmen shall be substituted by the following:—

! Paper 1'olalr Marks Qu‘:{{i‘"g Duration

A ) Making :entries ecither in Postmen's X
Book (MS 27) or Village Postnen’s
; Register. (MS 58) according o the ; :
! choice of &' candidate (for Postmen). 50 43% 45 minutes . y
(i) Prcparatzgm of mail lists, filling up of] !
mail abstracts and writing up daily
reports (for Mail Guard). The entries
L@ should be made ¢ither in English or in
the recognized language of the State. :
B. Arithmetic of 10th Standard of Board ’t\“\;‘
of Schools Education. 50 45% 90 minutes
Writing * from dictation in English
language of Matriculation Standard :
and also in the regional language. 50 45% 30 minutes |

O

(2) Removal of test for absorption of EDAs in Group ‘D’ cadre and
raising of upper age-limit to appear in the Postmen examination.—A pro-
posal on the above subject has been under consideration for quite some time




A Nizmb;zr, class‘xﬁcatibn, and scales of pay,.':.\ 't-.s.,.. , ‘ .
The number of the said posts, their classification and scale of pay
~attached thereto, shall be as specified in columns 2to 4 o

" the said schedule.

s

SN @ o ANNEXURE-S )

il 1

NI('Z) Rules for recrultment to Postmen and ‘Mgil'_Guardﬂg,-.—';I_n‘ziér.t:;l'sé
of the powers conferred by:the proviso.ta: Asticle 309: of theConstitution

and in supersession of the Indian Posts“and: Telegraphs {Postaien/Mail
Guards/Hcad Mail Guards) Recruitment Rules,

-

of things dotie or omitted to be done before such supersession, the Presi-

dent hereby makes the following rules regulating the method of recruit-
ment to the posts of Postman/Village Postman and

Department of Posts, namely:— <+ <& Hysei T
. Short title and commencement " .. R

TN S aghea e AR 'ﬁht?é\ﬁj}.7~i-7.;‘.f .-iff‘,' et .
i, (1) These rules may be called the Department of Posts (Postman/

- {i - Village Postman and Mail Guards) Recruitment Rules; 1989,
*(2) They shall come into force on the date of their publication in
’ the Official Gazette. RO

f the schedule

anoexed to these Ruies.

3. M:brhod of recruitment, age-limit, qualiﬁcaiions, eic.
‘The method of recruitment, age-limit, qualifications and other mat-
ters relating to the said posts shall be as specificd in columns 5 to 14 of
N - - . . r .

1969, except in‘respect

Mail Guards i the.

|

‘l

(4

!
'

9)
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4. Disqualifications — No person

(@) Who has entered into or contracted a marriage with a person
~ having a spouse living, or

()] \}jho, having a spousc living, has entered into or contracted
a'marriage with any person, ‘
v

shall befeligible for appointment to the said post:

Provided that the Central Government may; if satisfied that such

-marriage is permissible under the personal law applicable to such person.
and-the other party to the marriage and that there are other grounds -for‘

so doing, cxémpt any person from the operation of this rule.

5. Power 10 relax

Where the Central Government is of the opinion that it is necessary -

or expedient so to do, it may, by ordet, for reasons to be recorded in

writing, relax any of the provisions of these rules with respect to any
class or category of persons. ‘

6. Saving
Nothing in these rules shall affect reservations, relaxation of age-
limit and other concessions required to be provided for the Scheduled

Castes, the Scheduled Tribes, ex-servicemen and other special categories

of persons in accordance with the orders issued by the Central Govern-
ment from time to time in this regard. ;

) SCHEDULE ANNEXED TO. THE RULES
, Postmen

Col. | — Naqlg of Posts — Postman/Village Postman.

Col. 2 — No. of Posgs ;"56006 (1987).

Col. 3 — C_l,zisvsiﬁc'ativdn — General Central Services Group ‘C’ Non-
Gazetted Ministerial.

Col. 4 — Sfale of Pay — Rs. 825-15-900-EB-20-1.200,
Col. .5 — Whether Sclection or-non-selection post — Selection.

Col.” 6 — Whether benefit of added years of service admissible under.

CCS (Penision) Rules, 1972 — Not applicable,
Cpl. 7 — Age-imit for dirqct recruits— ' '
(@) ‘Bct}&'{¢c11 18 and 25 Years (Relaxable up to 35 ycars),

*(if) Extra-Departmental Agents who have been recruited on
:..0f before 16-11-1982, shall. be eligible if they are within

42 years (47 years for SC/S'I_) of age and thosc appointed .

,  *Now 55 years for SC/ST and 50 years for othsrs— See Instruction (iO) in this

section,
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after 16-11-1982, shall be ehglblc if they are- wxlhm 35
- years (40 years for SC/ST) of age and have-put.in three
years of satisfactory service. -

. Col.. 8 — Educational and other qualifications requircd for direct rccrunts

5 — Matriculation or equivalent,

¥

Col.. 9 — Whether age and cducational qualifications prescribed -for

~ direct recruitment wxll apply in the case of promonons — No.
Col. 10 — Period of probanon if any — 2 years,

Col. 11 — Method of recruitment—

(1) 50% by promotion failing which by Extra- Dcpartmcntul
: Agents-on the basis of their merit in the Departmental
) Examinations:

(2) 50% by Extra- Dcparlmcntal Agents of the rccrullmg
Division or unit in the following manner, namely:— -

(i) 257 from among ED Agcents on the basis of their

scniority in service and subject to their passing the

Decpartmental examination failing which by LD
Agents on the basis of merit in the Departmental
cxamination.

<> (i) 25% from amongst ED Agents on the basis of thcnr
et mepit in the Dcmrtmcnml cxammauon. A

‘ .(3) If the vacaucies remained unﬁ!lul by EDAs of the rectlt-

< of the Postal Dms:on falhng in thc_ zonc¢ of Regional

- !(4) If thc vacancxes unﬁlled by EDAs mmam unﬁlled by thc

. EDAG of the recruiting units, such. vacancies may be filled |

by EDAs of the Postal Divisions. Jocated. at the same
.. station. _Vacancies remammg unﬁllcd will bc throv.n
.« open to EDAs in the Region. - : .

= (5 Any vacancy remaining nnﬁllcd may be ﬁllcd‘up by direct -

. reeruitment through thc nommees of thc Employmcnt
‘ Exchange ‘ :

-

Col 12 — Inﬂ cascs of promotxon--—~ o

(l) Promotion from Group ‘D' officials who have put in
three years .of regular and satisfactory. service on 1I|c

. closing date for receipt of applications through a Depart-
mental examination. - .

(2) EDAs through a Departmcntal examination.
(3) Dircct recruitment through a Dcpartmcntal bxnmmmon

“I'ing Division; ‘such vacancics may be filled by the EDAs




| — :
||A...|.||u:‘||~-.ll~ﬁ9‘0“ "

3. If the vacancies remained unfilled by ED Agents of the
recruiting division, such vacancies may be filied by ED
Agents of the Postal division falling in the zone of Regional
Directors.

Col. 12 — In case of recruitment by promotion/deputation/transfer/grade
from which promotion/deputation/transfcr to be made—

, 1. Promotion from Group ‘D’ officials who have put in
- three years of regular and satisfactory service as on the
_ closing datc for receipt of applications through a Depart-

mental cxamination.

2. ED Agents through a Departmental cxamination.
3. Direct recruitment through a Departmental examination.

Col. 13 — If a DPC cxists what is its composition: Not applicable.

" Col. 14 — Circumstances in which UPSC is to be consulted in making
recruitment: Not applicable. '
[ D.G., Posts, Notification No. 44-31/87-SPB-1, datcd the 6th July, 1959.]
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DEPARTMENT OF POSTS: INDIA D
N OFF gD UF THE CIHEF POSTMASTER GENERAL N.E CIRCLE, Si l,\l

Nemo. No. St/ 1 7611/ Corr, Dated at Shittong the  28™ May'1999

Sub:- Result of the Examination for Promotion/reciuilment to tho Cadse of !‘oslmm\ hcl(l

On 17" Jan'1999.

‘The lbllowing candidates have qualificd in the above oxamination, 'Their names ate

shown in orders of qcnlonly in casc of Departmental/Seniority quota ahd in order of Merit for the
other E.Ds

MEGUALAY A DIVISION

Group “D" - None qualificd.

5.1, ( On Matit)

1

1. Smti. Monfai Khamshyandaur (ST) Roll No. S11-45.
|
AGARTALA DIVISION ‘
Group “D” None qualificd.
" '
E.D. (On Metit) |
I Sti Kamal R, Chakrabaty . ‘ y (OC) Roll No. AGT-37/98.
1. Sri Mihic Chowdhuri b ,-, (OBL) Roll No. AGT-38/98
DIARMANAGARDIVISION, 5.
T T P
P
Group “1) None,qualified.
“E.D.(On Maiit)
ol Smt. Narita Ragi Dulla Roll No. DNRVEDM-.6/98
2 Sti Bijit Mitre . Roll No. DNR/EDM-10/98,
-3 annhpKl ch quh Roll No. DNI/EDM-.38/98

1
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MIZORAM DIVISION

Group “D"  Non qualificd.

ED.  (On M)

Smt. M.S. Dawngkimi ST Roll No. MR-07

Sri K. Lalthiangliama * : ST - Roll No. MR-23.

Smt. K.L. Biakthanpuii ST . Roll No. MR-25.

ARUNACHAL PRA;’DE_SH l')lVlSl()N

Group “D”  Nil." . :

L.D. Scniority - Nil | v

ED.  (On I\?Fi-il) | PR h

Sri Sanjay Pandit ~ OBC. !  RolloNo. ARED-39/98.
_ St Atmanand Ramn - = 8C " . RollNo.ARED-38/98
" Sri Padam PPd. Sharma od Roll No. ARED-17/98

Sti Naresl Kr. Sharma . oC Roll No. ARED-25/98

S K.B. Chetii (83752255'—M.Scp) oBC Roll No. ARED-67

' ' o ‘ ' ’ A-01/APS/Pro. .
. :‘ }
MANIPUR DIVISION - e
' 1 ] .

Peptl, - - Non qualificd. { .

LD, (On Mesit) e

S. lbomcha Singh "0~ ‘oBC . Roll No. ED/IP-20(P)
Mdo Ajimudin - - 0C - Roll No. EDIP-13(P)

Kh. Lungam Anal - B
N. I’n'cxlncllangl'Sillglné"

~ . Roll No: EDAP-38(P)
- Roll No. ED/IP-06

Al
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NAGALAND DIVISION

Group “Dr

1. Smt. Nikunja Bora ocC Roll No. KIIM-06

E.D. on Seniority  Non qualilic.

E.D. . (On Merit) '
L SHILC. Sahani onC Roll No. K1J-87
8372967-P Sep.
2. S Dilip Kr. Singh oC Roll No. K1i-37
3. Sri Akang Tozung ST Roll No. K11-08.

If any information regarding date of birth,cast, nationality, educational
qualification cic. are subscquently found incorrect due to wrong information fumished by

the canditates or other reasons that can cflcet eligibility, their name will be removed
from the sclect fist.

The approved candidates will have 1o under go a prescribed course of

training and other pre-appointment formalitics ghould be duly observed by each
appointing authority R

\ t

Al e D
( Niranjan Dag )

L " Asatt, Dircetor (Stal(
For Chicf Postmaster General

: N.E. Circle,Shillong
Shitlong.Copy ta:-

AUD.P.S. in NE Circle, -
The St.Supdt. of PO’s Shillong, -

The Supdt. Of PO’y Dharmanagar,

The Supdt. P.S.D. Silchar.

The Sr. Postmaster Shillong-GPQO .
All Postmasters in N.L, Circle. \.-'.{‘.'.-{ &
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5.5, 55 | ?
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pign LI imrons P
s Date st g Ordcr of the ’l."r"ibuna‘l
{17 .8..99 | :Present : Hdn'ble’Mr Justice D.N.Baruah,
i Vice-Chairman
Tanyer T o . ! ' _
NUTRE FERa Hon'ble Mr G.L.Sanglyine,
IR I Administrative’Member. -
e ‘.o‘l‘_‘; S o | ? I
sorre e P Flve applicants have approadhed
: »this Tribunal seeking certain directions
iri:l.and with a prayer to allow them to join
. |2this single | applltation under the provi-
w::sions of Rule 4(5)(a) of the Central
L Adminlstrative Tribunal (pProcedure)
“ Rules 1987. ‘Perused the application.
Perml831on is granted to join in this
.applicatlonlunder the aforesaid Rule .
) .. ALl the five applicants are now
- working as Extra Departmental Agents
- i under the péstal Department. The grie-
5.
vance:- Qf the applicants is that the

e T

promotion/recruitment to the Cad70 of-
ODD

" EDAs have been made in viclation cf
s i .

POstman from Group officials and




294~ T
0.A. 243/99

. [)'te'L OF 1T : e ‘
ate -t ., Order of the Tribunal o,
L a7 YT ,‘ -

N

v;/%?‘B;fﬁ? g??V1fiQn5 9ontained in‘Annexure -4
and'

Notifications.“Feeling aggrieved
the app}icants submitted several repre- .

fya?yﬁﬁquﬁggysc As the representations have

Ve pypotbeen disposed of, the applicants
, approached this Tribunal We find that
4 }“&;h \fiﬁ\wonthscperiod is,not over from the

.t ’
L

(. .
last representatlon Therefore. the

v | preseut application i§~premature. We are;L
: —therefore not inclined to'‘admit:the
applicatlon HOhever. We direct the
.\jQrGSPODQFntS' ,disposg,of the. represen-
l\t}'tations as early as p&ssible at any rate
" within"a period of 2 months from the
ho date\o

i

s order.

- ¥ Mr B.K. Sharma,learned Sr.counsel for

the applicants submitﬁ that the respon-
dents are going to hold another selec-
tion which is scheduléd o be held ou
22.8.1999. If such selectlon is held,
there will be numerous complications

|
will be prejudiged

e Hcard Mr-{i\.Deb Roy. lea"ned Sr.C.G. S.C

e vesmnsss e Wres § et ¢ o e [RAIppU

~ for,the reSpondents also' on hearing

e T

_and the applicants

| iosjethe counsel for the pfrties we dlrect
v selec-

thetrespondents no;ﬂ&gwgggd any

tlon as per Annexure 18 letter dated

1.641999 till the dlSpcsal of the repre—
'fo'j“ii‘ sentations and cons;dgration of the}

| lcase of the applicants. If the applicant
“v lrareistill aggrieved by the decision -of

RS -xthezrespondents they nay approach tbls’f

H N ) ’vTribunal . . .
PEVEIVICRNTR BIeX AppliCation io diuposed oL NO ogder
.Tatr i |ias to costs. o

3
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| Fram t Shrd BuKe TnliVUmr, Advecote,
Guuwehtl High Court,
Guwahgti=1, ~

' T8
Mza Sedoment,
choif Pesimastor Ganural,
NanLirCISO Shill@ng“793581.

© Suj 1 A 243/99~ Shrd TeJeSingh & Ors
~ifgm
Unimn of Indﬁa & Ors,

- 8ir,
. Ae Instructad by my clients, I hove thu hensur o aond
- hereuith é,copy af the erdsr db, 17+8=89 peesed in the abavo

case by Hon'bls Contral Admindstraetive Tribunal, Guushati fop
favour of your in?ornatian ond necessary actmsﬂe

" Youte faithfully,

ST - i7
; ;

.. /\ b
/‘/Q\ ‘/k,

Ercle § As stoted obove, . (BeK JTaltkdar) /|
Advacates

t

crpy Fsrwatdnd ﬁn for ?avaur of 1tzormakion and nncmaaary
action te Shri Lalhluna,.

Director of Pastsl Sorvices, .

Aenipur, Inphsl -795001.

. / Lr

{/ (o

(/&\ / 77

( 1KoTQldedP)
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i/. | ANNEJURFff9'
R R % Colly
o : Department of Poatyindia, b
Qffice of the Director Pootal'Services:ManipursImphal. AN I
LN : ' \)‘
: 795001.
”: LA T XY
R e | I
. No B-4/Bxam/Pohtman/99 Dated at Imphal the 27.08,.99,

'Ibl ']

- Shri T, Jilangamba Singh

Bpti, Sagolband Thingom Lefikai
P.O. Imphal,

 Subi = Communication of Merks obtained
i in Postman Exam-9g,

)

‘ It has been Communicat=d by fhgc, Shillonyg under
‘his office

memo, No, Staff/18-62/98(CoN) dtd. 17.08.99 that
the following4are the marks obtained by You in the Postman
Examination held on 17.01.99, , '

Name of official Roll o, Marka obtained in

Paper-A Paper-B Paper~C

T.Jilangamba Singh ED/1p-p1 40 30 - 38
BPM,Sagolband THingom -
- Letkat |

'
i

SRR wWhe = ¢
. : For,Uirecteor Postual Services
Manipur vivn, Imphal -795001,
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Departmcnt of Poatxlndia.

Office of the Director Postal ServicestanipurtImphal. \f\
. . ~ 795001, :
NAhhkhRE
‘No. B~4/txam/Pootman/99 ba;ed at Inphal the 27,8.99,
-' . e 'm ’ ‘;/",1‘ ) ‘ .. .
R ‘ \_ i Bdt. Tahir alf,
’ L . { BPM, Kwakta BoQo
AL B o e
RN . ' [}

Subc~ Communication of marks obtainea 1n
_ Postman Exam-98,

It -has baen cawnLnicated by »g, Shillong under
" hiu office memo Mo. Staff/18~62/98(CON) dtd. 17.08.99 that’ ;
L the follouwing .arc the marks obtained by you in the vontman

L .rFxnmination hald on 17, 1.99.
o Nama of officga;\  ﬁoll Mo, = Marke obtained in
S ot - ' Paper-A “Pajer-B ~ Paper-C,
7 Md. Tahdr Al s - .
/it e Kuakta B.O. ED/1P-27 45 40 37
> :>
, | °\ \
.Fbr.Dirhctﬁ//;ostal Services
Manipur Divn, Imphal-?95001.
4
r ~ : S )
N 3
s
)
)

S SRS W
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b ' " Department of PontsIndia, Q\L)
Of£flge of thé Direator Posta) Sexvicesxnanipurlxmphal.
N . 795001, : .
o LE R T XT3
| ’ : . e
%\ ‘Ho, B-4/kxan/poatman /99 | Dated ot xuphal the 27,8.99,
A - 4

i ! .
';\.‘n. . . . .

"j l'u. . - 'PO'

Shri N. Mahesh Singh
Co 3 " ED/EDMC Khordak~Ichin B.o,
: Y . : ) . .

) .
‘J{‘. , \' ' . . ) 7‘ /
PR - Buby - Communication of marks obtafned {n
o ;: : _ Postman Exam-9g, , N
Yy ,’y : : ) N N :
. h . .; ‘ .‘I.l
_; ; : "It has beon Coarmunicated by PMG, fhillong undeyx
st his office memo No, btaff/18-62/98(con)

: ata, 17008.99 that
o / the following are the marks obtained by you in the rostman
.\ exemination hald on 17.1,99, o ‘

I ' Mama of officfal Roll No.  Marks obtaineq in
7 R T ' ' ' R ‘
Jf" | ﬂ i . Pearecr-h ‘Paper=-B | puperc.,
Shei N, Mahesh' singh- ED/IP-28 . 45 . . a3g ~33 J\k
. . . ’ AN

Fox,Di rector Posta)l Servioes

) g Kanipur Divn, 1mphal~095001.‘
4
o
» \ ’ .“
it
1




—F s

A PSR el Rat sl

.~

. , e e T

ANNEXURE-A-10 34~

DEPARTMENT OF POSTS
OFTFICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE, 'SHILLONG.)SO

NO.STAFF/L/18-62/98(CON), Dtd.at Shillong,the 15.11.99.

In pursuance of the Hon’ble Central Administrative Tribunal, Guwahati
- Bench Order dated 17.8.99, in 0.A.NO.243/99, the representations submited by Shri T.J.
-* Singh, Simnt. Samolini Devi, Md. Tahir Ali, Shri N. Mahesh Singh and Md. Abdul Gaffor,
the candicjates in the examination for promotion to Postman cadre held on 17.1.99 were
examined in reference to the relevant records. After the examination and due deliberation
on the issues raised by these representationists, I am directed to state that there three main

‘ wajsed by these candidates in their representations as given below :-

(a) That there was an anomaly in declaring the vacancy position for said ; l/
* Examination by the Manipur Division. .

vl B T i v v“" v TR [ C e D e,
by Aﬁat the surpius gualified ED candidates m;:ay,}u *Division m?j;;)e \//

asorbed in other Divisions in the Circle. N

. 4

"(6)  That the implementation of the result declared should be withheld till
reconciliation of the actual vacancy position in Manipur Division. '

L
2. The observations on the issues raised by the candidates are given below at )
serfatam :- o ) :

(1) Manipur Division in their letter No.B-10/PA-DR/98 dated 2.9.98 inti- '
mated the Circle Office that there were total four vacancies in ihe ' ’
cadre of Postman in that division. The break-up of the vacancy was
intimated as beiow :- / . -‘

Qutsider - ST =1

- : OBC=1

Departmental- SC =1 ~/

LR =1 v _,

The vacancy shown as GBC ( outsider quota ) was treated as UR so. as to adhere to the
principle of fimiting reservation to the maximum of 350% of ‘total vaciancy. Since no
candidate qualified for departmental quota against above mentioned two vacancies the
vacancies in the said quota were merged with the outsider quota. Accordingly the result
was declared by selecting on merit to the vacancies as per the_commun'ities given below :-

sC - 1 , _

ST - 1 | R

UR - 2 ‘ : '

Conversion of departmental quota into ousider _quot'a due to unon-quallfylng of b

departmental candidates is an automatic procedure so.as 1o avoid non filling-up of the
vacancy in the same year. Such a step also serves the interest of the EDAs ( to which cadre

the representationists belong ) who need not have to wait tiil the next vear for filling-up of
the unfilled departmental vacancies. In view of this, there is no anomaly in declaring the




' o _3s- \)?{
vacancy position for the examination for promotion to Postman cadre and consequent
A filling-up of the vacancies by merging departmental and outsider quota together and
selectmn candidates on merit.

? the unfilled vg cmc;es of Postman

lled up,,bx;tsg.gplusxquahﬁed,candxdates of

ivisions in th Reglon on the basis of a comman regional merit

S e e

" list. In-the North-Eastern' Postal Circle there are two Regions, i.e.
PMG’s Region consisting of divisions in the_States LOf Manipur,
*'Mizoram and Nagaland and CPMG’s Region consisting of divisions in
the States of Arunachal Pradesh, Meghalava and Tripura. However,
the provision of recruiting surplus candidates from other divisions has
not been resorted to in this_Circle earlier due to the perceived
difficulties likely to be faced by the candidates of one Statg going and
working in another State in the cadre of Postmdn. However,
considering the willingness of some candidates, who have represented
' for their absorption in other dmiions, it 'was decided to offer oue
AR : ceer unfilled ST vacancy of izoramidivision to the surplus -qualified ST

candidate -of \/Iwur and Nagaland _divisions ing_swithin the
" Region of PMG, on, the, basis,of common.segionalemerit list, subject to

willingness of such_candidates. Action has already been taken (g

ascertain the willingness of such candidates and seniormost willing

candidates will be allotted to ;\-’Ii% Division.
. w ~

(iii)  Director Postal Services, Manipur Division has re-confirmed in is

© ¢+ letter No.B4/Exam/Postman/98 dated 1.9.99 that there are oniy four

vacancies in his division for the vear 1998 for which the examination

- for the promotion was held on 17.1.99. In the break-up of vacancies

and need of subsequent apportionment of all the four vacancies to
outsider quota have already been stated in sub-para (i) above.

3. In addition to the three main issues raised by the representationists as
mentioned abové some of them have stated about declaration of resuit by Circle Office,
publication of marks etc. in their representations. Declaring result is an administrative and
procedural matter, which have been decided in accordiance with convenience so as to
- ensure expeditious decfaration of result. These do not have any bearing on declaration of
vacancy or process of selection. The marks obtained by different candidates are not
published collectively. However. any candidate who wants to know about his own marks
can be communicdted the marks on application. In fact 7 number of candidates have
already applied and supplied with the marks. '

4 I view of the ubove the pleas and request of the reptesenlduomsLs nave been
examined by this office and have been adequately taken care of As such their

representations stand disposed of. This has been 'lppm\ed b\ the Cluef PALG. )

I
I IR‘\.\IHL\ DAS)
Asstt. Director (Staih

for Chief Postinaster General.

R )

ST
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Copy to :-

_ 36 -

Director Postal Services, Manipur Division, Imphal. He is requested 1o
Convey the decision of Circle office to the representationists with reference
10 his No.B-4/Exam/Postman/98 dated 15.11.99.

Md, . ’raﬁin AU‘— '

The Representationists concerned through DPS, Imphal.

l i /M;
/‘//

for Chief Postmaster General.

Wt - Lo o LY
Ep- bfm Ywalda Bo

via M) re\wd S.o,
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(B.C Pathak)
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Addl,
Centr

GUWAHATI BENCH GUWAHATIa

Original Application No,

s A

Shri T.J. 8ingh and Others

PR S R

~+.es. hpplicents.

o

- VERSUS -

Union of India and Others

KXY RGSEOhdehtﬁ
( The Written statements filed for Respondents

Nos 1, 2 and 3 ). |

. 3
T PR I e R T L T T SR \\

The Written Statements of the above noted

Respondents are as follows $-

) 1o That the above-moted Orininal

Applica,tmn No¢ 87/2000 (herelnafter referred

tm as ? Applleatlan " ) has been admitted by

i b i b

this Hon'ble Trlbunal and directed the RGSpondents

wd-

to file wrltten_statementsgkThe_respondentsl I

-received the copy of the dpplieation; gone through
it and understood the contents thereof, The
erest of a1y the respondents being common

Contd. . .2,
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and similar common written statemehts are filed

by all of then.

R T e

2o That the statements made in the applieailon

B 4 ad e el erpdeted i o o

save and except those which are specifically admitted,

are hereby denied.

: B R Y R T )
R

30 That before traversing”the various

statements made in dlfferent paragraph of the

N

B [y

appllcation, the respondents state the brief history

et e

of the case as under :-

b e .

The Examination for prometlon to Postman

et S . S

cadre 1998 was held on 17 W 99. Result of the exami-

natiqn_wae‘declared on 28.5.99.‘The_Vacancies for

merit quota from_EDAs 1neluding those unflled Depart-

(g -

ment qqeteAand seniority qmota were filed up by

e

the EDAs on the basis of DlViSlOH-Wlse merit of

RS

qualifled_FDAslQategorY~WQse as it was done every

vear in the post:
B A:Eter_declaratj_.on of result of above
examinations, representations have been received

from some ecandidates expressing willingness for

their absorption in other Division where vacancies

contdo . 03 0_
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might hOt have been filled up as provided in pestman
recruitment rules, as per the notification NO, 44=-31/37=
SPB-1, dtd., 6,7.89, if the vacancies remain unfilled by

7

B)As of the recruiting Division, Such vacancies may be o

fille& by EDAs of the postal Divisions falling in the

zone of regional Director,

In view of the above one unfilled vacancy of :
(ST) of Mizoram Division ié £illed up by surplus and
éualified ST Candidgte of Kohima DiviSion.

Being aggrieved’some qualified candidates viz,
Sri T.J. Singh & aothers of Ménipur Division filed a case
in tne‘éan?ble CAT, Guwab;ti‘which was registered under
Original Application No, 243/99, The Hon'ble CAT,Guwahati
wRiEN Bench disposed of the'case.with direction to the
Respondents. In pursuanee of the'Hon‘ble CAT, Guwahati
Bench order dtd, 17,8,99 in OA No, 243/99, the case was

examined with reference to tne relevant records and was

turned down under this office order No, Staff/1/18-62/98

(Cow) dtd. 15,11,99. ' Y

Being éggrieved, the officials of Manipur Divisioni
ViZe T.Jf Singh and others again has approached the
ch‘b;e CAT; Guwahati and the present case under

OA No, 87/2000 has been registered,

4, . That with regard to the statements made in

para 1,2,3,4,1 to 4,4 of the application, the answering

Conﬁd. eeds



«

respondents have no comment,

<

5 That with regard to the statements made in para
4;5 of the appiication, the respondents state that mere
furnishing the name, Division ;f'kna €hoice in tnhe
‘apolication form does not confer any rignt to only

if it is decided to absorb any surplus EDAs'o0f one

Division to some other Division in the region.
;.

6. .~ That the respondents have no comments with 'x%;

regard to the para 4,6 and 4,7 of the application,

Te That with regard to the statements. .made in

para 4,8 and 4,9 and ‘4,21, the respondents state that -

.

securing 45% marks in each paper is the qualifying marks,

But it dnes not ensure any nne to be selected as the’
selection is done based on merit. As regards to absOrp=
tion of sufplus candidate of one Division to another _v,
\Division falling within the region, it is not a must,
Tne.uanpetent authority may resort t9 this oOr maynot,

In past also, there were such instances of non-absorp-
tion of surplus candidates, Vacancies were fi{léd up in

accordance with the provision of Rules laid down in

notification Nn, 44-31-87.5PB,1 dtd, 5,7.89,
The copy of notification dtd, 6.7,89

is annexed as Annexure - R;e

Contde e ade

’

+
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8e That wi’ch fegarcl to the statements mage
iﬁ para 4.10 and 4,18 of the application, The mspﬁd@ts ,
state that the respondents did not violate any r;11e

by declaring the resuit\of the exam, vide memO No.,Staff/ .
15—3_/76/&1g/¢0rr, dtdl 28,4,.89 Circle office is empowgred
to declare result of exar‘n held at circle level althoug?x
the fecruitmnt is done at Divisional ilevel, Postman
exam is also a circle level examination, As per records
result of nogstman exam havg been declared in similar
manner in the past also, The fnllowing applicants were
candidate for such exam in such exam but never raisea_
any objeétich then, Particulars of their candidature

in previous examinations are as furnished below,

' \
(1) 1995 Exam, Shri N. Mahesh Singh

appeared under Rolé No, ED/IR-37.
(ii) In 1997 exam, Shri N. Manhesh Singh

appeared under Roll Noe.ED/IR-8 and
(iii) Md. Abdul Gaffar appeared under

Roll No, ED/IR-26 in the 1997 exanm.

The copies of the letter

dtd, 28,4,89 and the Memos decla-
ring result during last 7 years
are annexed as Annexure -

R2 Aand R2 respectively,

'Jon"td. e 6"
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9. ' That with regard to the statéments macie

in para 4,11, the respondents state that - marks of
the éostman exam nél@ on 17.1.,99 were communicatedt
to those candidates who applied for the same after

\]

paying requisit fees as per departmental rules,

1o. That the respondents have no comments with
regard ta the statements made in para 4.12 of tne

application,

11, That the statements mace in para 4.13 of the
applicabion are midieading anct afelnﬁt correct, The ‘
respondents cémplied with disposing 9f tnevrepresen-
tations of the applicants. Regarding stoppiny exaﬁinaﬁ
tion scheduled on 22.8.99, the respondents had no scope
ta-téke action to étop the same because a c?py of tne'
order of Hontble CAT dtd, 17.8,99 in OA N0.243/99,

sent by the advocate of the applicants was ¥eceivea

in this office on 23,8,99 i.e. after the examination

was already held on 22.8;99 at different state of

-

I
NeEs Gircle,
A copy of the letter indicating
" the actual date of receipt is

annexed as anexure Rj.

12, That with regard to the statements made

i

in para 4.14 of the application the respondents state

Contd,en7e
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; , .
that since selection is to be made on merit to the

v
14

extent of vacancy available and communitywise, securing
higher marks does not ensure one's selection unless
he comes in the eligibiiity position in the merit

‘list., Comments in para 7 above may~also be referred

to in this regard, ¢

L4

13, | That with regard to the statements made

-

-

AN

in para 4.15 to 4,17 of the respondents state that

. » h
the representation of the applicants were disposed

‘of on merit in acco:dahce with rules vide orxder -

No.Staff/1/18-62/98(CON), dtd. 15.11.99,

The copy éf the said order
dtd, 15.11,992 is annexed as

Ahnexure - @4;

14. : That'; with regard@ to the statementé. madé_
iﬂ para 4,19 and 4,20, the respondents stéte that
this _aépect was taken into consideration while the
result'was declared, NO céndidate fronnbepartmental
qpbta or from the EDRs comipg in the zone for Seniority‘ ‘
quota quaiified in the e#am; None of the petitioners:
be;ohged to either of these two catetories. As such
‘the resplt declared did not deprive an&_of the

petitioners in any way. Rather it went-to the advahtage'

P Contd000080
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of the EDAs including the petitioners who do not
come under these two categories as the entire vac':ancies;

went to them on merit,

There was no undue delay in cdmmunicating

7/
the result. Apprehension of the applicants is totallys

- uncalled for. ’

15, That with regard to the statements made

~ )

in para 4.22 of the applicatinn, the respondents state |
that.the N.E: Circle has bee-n divided into two regipns
vide Pnstal Directorates letter wo, 33-1/88-;PF-11 ’

dtd. 5.12.89 as below :=

(1) Chief PMG's Region consisting -
(a) Meghalaya State (Divn), (b) Aruna~ -

chal Pradesh Divn/State, (c) Dharma-

nagar Divn (Tripurs) and (d) agartala

’ ' Division (Tripura),(e) PSD Silchar,

P

(2) PMG's region consisting of {(a)Nagalashd
Divn/State (b) Manipur Divn/State |

(c) PSD=Guwahatd, (&) Mizoram Divn/State, )
1

Bothe regions functions in one office due | |

to some administrative difficulties, all the recruitment

process therefore is done centrally by the Circle Office,

\, 4

Transfer of officials of Circle Cadre like IPOs/ASPOs,
b SBCO Pp etc, are done by Ci_rcle Office with concurrence ~

of both PMG and Chief PMG when inter-regional transfer

Contd. . g9.s
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is involved., As regards to other officials like

.PA cadre,_the traﬁsfef is done by the Divisional

heads within the Division. In Caée of’inter-Divisionalb.
transfer, it is done under Rule-38 only by £he'

Circle Heads. It may be mentioned here that not

té say Of postman cadre, the BCR’Caﬁre Pas who

belongs to Circle caﬂfe in general has been restriétgd S
“within the Djvision, as a special measure considering
the composition of the Circle, Because, unlike othe:

-

Circles, the N.E. Circle is comprised of 6 different ]

+

- State instead of one State, Hence the Directorate has

made special provision of NE to restrict the transfer
of BCR officials within the State although they are in
Circle cadre, The policy decision of the Directorate °

-was issued vide order D.O. NO, 4/4/93-SPB-II,

dtd. 9’1.950 ,

~

The copies Of the letter dtd,5,12.89 -
and order dtd, 9,1,95 are annexed

as Annexure Ry and Rg respectively.

16, - That with regafd to the statements‘@ad& i
iﬁ.péra 5.1 to 5.13, the respondents state that,tﬁe
DRS @anipur vide his.letter No; B—lQ/Ph-D:/és, -
ded, 2,9.98 intimated the following vacancies,

~

Outsider = ST=1 & OBC~1
Departmental- SC-1 & UR-1l.

contd. .ooloc ’
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Thus there \;:ere 4 vacancies in all in the
Division. AS the reservation cannot be more than 50k
the break up was treated as UR-2, SC-1 and'S‘I‘-‘-l.There
was no change in the total vacéncy positione Showing
all the vacancies against Departmental quota was an
inadvartent mis-columning and this wés taken care of
while result was processed. In the year 199}., thé
mmxik recruitment of Postman in Nagalard was made )
under a peculiar circumstances. The i‘eéruitmnt was
made from the open market. Nagaland Division inadvgrténtly
declared the total vacancy as 15 and the recruii:ment was

¥

processed accordingly, But at the final stage Nagaland
Divis}on intimated that the actual véc.w.ncy‘was only 4.
This was communicated vide DPS>, Nagaland 'iettef NO¢B=46/
B/Exam. dtd; 16.7,91 and Nos B-46/B/Exam. dtd,1,10,91.
In this situation, the Circle authar:‘lty
perhaps did not have any alternative but to absorb them
in some other Division as to avoid leéal bindings, It
may be admitted here that there is no rule to labsorb
the direct recruit of one Divn(State) to another
Divri(S't‘ate but it had tb be Elone for legal obligation,
But it is not the case ‘with the applicants, They are
already in the Deptt, and there is a set of rulé.s for

their gbéorption in higher cadres, This aspect has been

discussed at para 4.8 also., Moreover, an example Of past

Contdooooll.
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irrégular action. perhaps cannot be the ground for

-~

another irrégular action for which the applicants
are requesting, The respondents also state that
existance of two region in the circle is an established

fact as explained hereinabove,

The copies’ of the DES, Manipur -
letter dtd, 2.9,98, DFS, Nagaland S
letter atd. 16,7,91 and 1,10,91 are
annexed as Annexure Rys Rg and Ry

respectively,

(64 At the time of declaration of the result in

question, - the PMz was looking aftér the works. of

CPM3 also. However, the concurrence is to be taken in
file only and not required to be.mentioned in the
result sheet even .if both of ther_r} are availabie and
the étatus Of the regions have been indicated in thi_s
written statements., The reépondents also state that
there was no malafied intention on the part of the -
responden‘gs and no inj ust;.ce was meted out- i:o anj one
knowingly or unkrowingly. The reguest for absorption of
surplus qualified EDag vof Manipur Division to other ‘
Divisions which do not fall withiﬁ ‘(:,he same region is
not omvered by any provision Of Rules and therefore

it camnot be conceded. Rule pPOsition is already been -

explained, It may be further mentioned here that intention

Contd, . ‘01201\
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Of the Department providing scope for absorption of

surplus candidate of one Djvision to other is not to
throw this open for entire Circle. The letter NGO 47=~5/

' 80-SFB 1,dtd, 28,1,81 is very clear on this point,

The copy of the said letter
dtd, 2841.81 is annexed as

~

Annexure - Rlo‘

_ As explained above, the grounas are gague
and these cannot sustain in law and the

application is liable to be dismissed with cost.

17, - That the respondénts have no comments with
regard to the statements made in para 6 and 7 of the

18, That with regard to the statements made in

pPara 8 and 9 of the application, the respondents state

that in view of the above facts and circumstances, and the

pmvisions of law, the applicants are not entitled to
any relief whatsoever as prayed for and the application
is liagble to be dismissed with cost. The interim order

passed by this Hon’ble Tribunal as on 22.3.2000 is also

liable to be vacated immediately,

- In the premises afdresaid, it is

therefore prayed that yYour Lordships
would be pleésed to hear the partieé,
peruse the records and after hearing

the parties and perusing the records,

contd:;..13.



!
1
|
]
1
|
i

i

|

— Ocdol o
272 day of august, 2000 at Guwahati,

shall also be pleased to diéfniss

the petition with cost and vacaté
the internim order passed in

O.A. 87/2000 on 2243.2000 and/or

pass such order that Your Lordships

may deem fit and proper,

VERIEICATION
I, Shri rF Uwvw,'m Dovo : presently

working as Az])('g)) Co, SM@?\% beingA duly
;authorisle@ and competent to sign th-is ‘verification. o
do hereby solemnly affirm vand state that the
statements made in parfa ]1"06/01 /9 327/%‘? w’g .
are true to my knoWledge and belief, those made "
in para%&’/“g,g 14 on) }6/9— béing matter of

records, are true to my information derived

therefrom and the rest are my hunmble submission

before this Hon'ble Tribunal. I have not

suppressed any material facts or information.

and I sign this verification in this

: )
SGH P SACE
.

B NS FATAY &
s ial 92000

0/00 the Chial Fanim

. MR S RIS RV ¢
N £ Qiree, Sniiang-7 SCAET
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- Noe. 25-9/78-DE.

44’#}
o »r& . ,/;( .
:.3
: i

" OFFICE OF THE DIR

( sardar Square, Parliam:r: Street, New Delhi~110001
O\
Dated, the’ april 1979,

- QA

«M YTH;%Q\ mﬁ&

R

L

& _/j?
v /7 ,/,}ﬂ\gs%' -
e e PN T
P ,,c , 4 ‘\%;g b .

TIDTAN DOSTS NID T TEGRARPHS DTPAR‘IHI 1L
ECIOR GEMSRAL OF POSTS ND

( DEPARTMEND Al PXAM 1T ATIQ] SECTION. )

To

e

&
w

NN

Sir,'

a

25~9/7
the decentralisation of th
to Circle leve
\17111(_h the syll
number of guestion papers,
each paper and the qualifying min
in the examination are also giv

All
All Heads of Telepho
All Heads
1 Directors/Dye.

“AL
Th

551117 g

/M & ! 9( *'L

-

Pass

8-DE dated the 16CLh January, 1979, reyg

of Postal/Telemm Clrd cse

ne Districts.
administrative O[fices.
Directors (Postal ‘Accounts) .
tal Services, New Delhi,

Heads
of other
e Director, army Pod

DEIBGALITON 01 POWERS -~ DL(,I“HTRAT:JQAI‘ION or
DEPAR! TMENTAL EAMNITHIATIONS,

l/c)

Kindly refer to this office

)/A

'“ﬂ

)
letter No.
arding
e undermentioned e:ams
1, Partioirlars of letters under
abus for each of the examinations,
the maximum marks for
mmmrmpJﬁd:mr
en against

the

each of the ovnmJnaLLonw.

.%\

A
{}i\ 1&*,,

TEIE GRAPLS y

Name of the Partiilars of Dte's  NOe of Minimum
examinationa, reference re. syllabys FPapers quallfyinq
: eta, & maxa, marks.
m rks,
1 2 3 4
1« Examination for Nonﬁ)/]/O/uoPB .I. 3 40% for OC
promotion of Anted 16--3-1962, r e 5O candidates
' departmental. 1o 62/24/66-3PBe1, e and 33% for
lager grade Aatod 20=8-1966, IL : 5O sc/st o
officiala Lo the Utoe 62/36/66-5PB«Te 111 2100 candidates.

cadrres ol Clerks

&

Kot

Sulmrdinn e
offices.

AT
f‘:,

4 /
oo,

PR

7/\/

Aaled 9-1--1207,
Mo, 201,24 /670D,
Aatad 11-5=1209,
ey, 201/97/68-5TBeLa

e din

o dalted 10=2-1970,
LN A , :
IEECN LMNo. 201 /20/T2—S TR
,\- 7 dated 15-3-1972 &
0 5 Mo 057 /537 75=5T0
LI e 61276, v
oo
a2
o

2/~
.

sy g e



I

- officials W the

3.

4o

L

1

'
{
i

ation for
zion of
ment. al-
tre / Grade
cadre of
Telephone
Operatorss

Limited Depart-
mental Compa-~
Litive exam for
Matriculate
Cl.IV/Sorters
© r appointment
as Law er Dvn,

‘Clerks in the

Postal Accarntd
Oorganisatlon.

Departman tal
Examination for

‘promotiom . of

Cl.1V/Sorters
as Lower 1.Vhs.
Clerks 1n the
Postal Accounts
quanisatioqa

Departmental

Examination fox

. promction of

CLa.IV staff as
gorters in the
postal Accounts
Organisatic

No. 207/37/64-5TB
dated 25-8~1964,
Mo, 207/2/64-~STB,
dated 22~9-1964,

mo.207/4o/68~3TB.1'

dated 4-7-1968 &

110 .207/85/72~5TBe1

dated 21-3-1973.

Postal Accounts
organisation

le tter NOo
3(1)/PA(CE) /242
dated 8~11-1976
(annexure IV) &
Mo. 3(i)/76/PA-CE
dated 5-9-1977

ostal Accounts:
Organisation

le tter Noa .
3(i)/PA(CE)/242

dated 8-11-1976" -
(hanexure III)’

‘POStal-A0COJntS,f;

organisatim
Lesttor NOoa - :
A -pal(CE) /242
Aateds 8-11-19764
(A eaire V)

-

’ R
3 o bPaper I

Pt. ‘-.7'\' : )
“50% for
oC candi= " i
“-dates,VBB%{}&;
j‘forBSC/ST"f”
. candidatess. %

@ . In 'B' &

" other -paper
40% & 33% -

for 0C, & ..

sC/sT "

..

s

i

Zﬁ
£
)

candidates - ol
- respectivelYe.

4o for OC

- .sc/sT

A

Qualifying.
minimu
'ﬁOr'OgQ\\ :

' ¢andidates

& 33% for:

S sC/ST L

~candidat

‘%;.CQ;?TQ ?~.j§'

ad

Aiveek .

Jn;QﬁaQﬂps-Ls ,&oﬁgzi"
- C ) L . « :
5W;H'SQChom

onq‘0§§m¢ Qaﬁr§<3déJ.C&JOVQ'%;' 
e ,J\,'L‘ifcfl oR C,Q(\%_iﬂ«l"c;cihcv\ Lo e i " P

%OY)

Hae o e u{

ey KJnAQj Lo addrzessed

. 3/;;

fd:'(!\.!?)t‘ﬁ. - =

40%¢

i

candidates.’

A

eiSQ'

2 . Qualifying -
b L mindmum- 40%:
for OC can4l
didates & %
33% for
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?ﬂﬁh o Broad quidelines in regard to how the examinations should .
be conducted or programme should be drawn up are indicated below:-

B e

i) @MQNQDWGWEEHERNMEOFTMEE@WWNNU%: ) Cﬂ@

Circles etc, are aware that a 'Calendar of  Departmert gl »'.
Examinations' to be.held is draw .up in advance as & .
PR cl rarlated to all concermed in"'this office letter No, ;i
R 25~8/73-DE, dated 17-10-1978. "As’ the programme for %" ;i

SRR 1979 has already.been drawn -up and circulated; there-
snould be no difficulty in this regards The same may. -,
ngain be circulated to the Divisions etci, under your i
wntwl., Besides, three months bed re the holding;;
cf-each examination, a ¢ircular letter announcing L
the detal Led time-table, syllabus'for the . examination, i}

. Jast date for roceipt of applications from amongst
eligible candidates ctc., etc., may be issued to all .
concerned with copies to local. Unions, R

ii) - SELTING OF_QUESTION PAPERS ETC.:
Simultaneously with the announcenient of the holding

r - of the examination with detailed time~table etc,, as -
stz2ted above, action shauld be initiated to set the

quas tion papers, For this purpose, Group 'A! Officers
of the respective Ams of Service viz., Postal/RMS/ - . .
Telegraph Traflic/Engineering. Divisions etc,, of the R
same Circle Office/Divisional Office may be selected. ™ ¢ .
to set th: question. papers, Officers of the P&T -
Directorake may al so be in a pogition to set the - Lo
question papers. It is not neQGSSapY“that1qUQstiod“f?[
pavers of non—toehnical:subj@dtg,sh@dld“be set by ' -\
officers of the same sefvide;wﬁSuchﬁﬁapers may be: '
set by other officers including those of the Dbe.**

Zer

v . 1 o . .
7.3 soon as the manuscript of the suestion papers are -
received it may be seen by the moderator tha t they . .
are within the syllabuse Accoldihg to the orders
contained In DLe's letter No, 20/40/69~SP3, L. dated - .
B-2-1%11, Che decision 1s that’ question papers for = v
departmen:al ovsminations will be -gdt hoth .in English - ..
and In Hindi o r the benefit of the candidates. These
mey then be oull prinked at Govemmentc presss After
the printed icotion papers are received from the
Govarmment 2.0 55, they may agaia be ¢ne throu.gh @ .
corvect mstakes, 1f ay, before they are sent to I
the centres o noeomerd., ' I

/(Secret
section)

S

** such selecked officara ray be addressed | - se. 4/-
confidentially to sot Mg papers THodng a suitable
dace hy which the mavigeripts of the papers are required,
In this conmection iz copy of the 'Inakrmctions to
officers who are roquired to set: question papers'

is encloed,



1i1)

iv)

non-technical papers' are to be . selecteds?"The

APPO INTMENT OF EXAMINERS O R VDLUA[‘ION OI1 AN
POOKS AID INTIMAT ION Ol" THEIR NAMLS 'IO THD '
SUPERVISING OFFICERS

Befo re action 1s taken to dcspaLch the quosLion‘
papers to the centres, the required numbcr of: ‘
examin ers to evaluate the ranswer books: ‘may: be,select
Here again Graip 'A'/Group'B!. ofijcers bélonging o
the respective Arms of Serv1ce:¢mcrespectvof th' :
technical papers and officers of all*sérvices’

Supervising Officers are. to be- furnlshed”w1th "h‘
names of examinets to whom the answers books are
to be sent for. evaLuaLion.' The examiners. so
selected may be from: the nelghhourlﬁo c1rcles/_4
districts or fiom the P& Drrcctorateo; The papers
of one unit dre to be valued by the'same- “officer:
so that the assessment of ‘comparative merit will . be
of the same: standard. :It 1s; however, de51rable jp
thalt a Divisional Offi cer does not value papers of -
candidates -appearing’ from unies underih‘

juris dchion.' . A '

TO FVILUATE INSWIR H)OKS.

The Group |, A'/Gro;p g offlcero who are selected
as examiners ool evaluate: answer books may be;
informed well in advance thei namcs;of centres I
where they i ll® recelve answer. books, what 151 Ythe S
qualifying ‘minimum’ forteach paper.’; “the' daterby»whlck
they should' senhd the ‘valued'answer: books - :and. Result’

sheets to the nomlnated'offlcer of;the Clrcle‘etc.,

in this regard.ﬂ ERREEIE R - o s

TADULATION OF RESUITS: ]\ND THEIR ANNOUNCEMLNT BY -
PIXTHG SUI’I‘ABL}" DATTS, 'SAY. WITHIH THREE- MONTIIS
QF THE HOLDIN'G OF BXAl MINATIONS: "

AS socn as valucd answer books'are recelved from'ﬁ?f
thc examin ers, &h by ‘the. boanatod ofificer dAn: Lhe

lcircle Office, -each answer book may be ‘compared

with the Restlt Sheet to see, ‘that the’ marksanarded

in it tallizs with that entered injjthe Rosult“Shcet.

The marks are.then to be tabul?ted in: the prescribed

tabulation: register forms. These may:be: dhed(ed

and re-chedced. and then the. list of qualllled
andidates drawn up fOL each unit of recrurtment.

Aflg} proper check: and approval,'Che ‘reeults. may "

be anno;ncaduu. RN &'\r.. V,‘“| SE

ST g sk
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vi) ISSURE OF SATCTION JOR PAYMENT OF HOMORARTIUM FOR

A
=
?"

A GWIR [0 OV

After the announcement of the results of the
" examination, the honorarium die for each examiner
‘may be sanctioned in accordance with the rates
presaribed by the Directo rate vide letters No,

—————

103/5,/71-6P3.IT dated 2-6-1972, No. .103/5/71~SPBsI1
“and No. 3-1/76-PA-CE/357 dated 2548~1977,

vii) ATTRMDIIG TO (UERRIES REGARDING MARKS FIC.

These queries Wll be dealt with in accordance with
. the rules mntained in appx.No. 37 to the P&T.
/. Manual, Vol. IV (4th edition).

3. . As some of e examinatios are being held for quite

gome years, the syllabus etc., must be available with the cird es .

otc.  In order, however, to serve as a guide, the syllabus,
FpRodmartaypdne 2 tadilereg O each of the -examinations are
given in the AINEXURES 'A', 'B', 'C', tpt and 'Ef o this letter.

Coples of question papers set for the previous examinatlons and
which are available are also encla ed H r information,

4q T a case like 'he Gameral Manager, Telecom StOres.

~ Calantta, he subordinate offices are lac ated at Calcutta/

Bombay/Jabalpur/Madras/New Delhi and Bangalore and the question
papers may be set by the G.M. Telecom Stores, Calcutta and sent
to the respective offices and th e answer looks mgy be sent to

gn officer of the Direcctrate O r egaluation,

Ha In the case of Maintenance Organisations vhere the

. recruitment and appointment of staff is dne by the respective:

territo rial Circl es, such Circles will © nduct the examination,

e M a station where there are more than one recruiting
al thority for the same cadre, say or Clerks and Telephone
Operators of Ahmedabnd Telephche District and the G.M.Telecan,
Gujarat Circle, they mfy by mutual agreeman t @nduct the

Lexamination hhraagh the GiM. Telem me, Ahmedabad, including

candidntes of Ahmedalnd Plhone District, thus avoiding
duplication of work, ‘

7. The receipt of this letter may kindly be acknowledged.
8 Hinds VerGion \'U‘w TLGNC'LHYours faithfully,

ty//adxcééﬁz

( Je Li- Mehta, )
assistant Director General (DE.T.)

r S 6/”"

SETTING QUFSTION PAPERS AND TOR BV UATION OF B d,'.

dated 31-7-1973, No. 207/60/73~STB.I. dated 7-3-1974,

PR P
[

S e e
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"~ Dated, ‘anD(—)l‘l:l i....jl_lO(')Oi,;:; +he
‘r’I‘he ofimer-—a n-—Charge, APS Rocczr:ds, Kamptee.
.'The Directo r (WSF)/Dlrector(S /DerCtOr(ST)
‘“Dircctor(PA P&T Dtes A :
AO (EB)/‘\D S’I‘N /]\DCJ (QPN)/AO (POSTAL ACCOUL]TS)
Director (CP 5 )., P&T D}:e,,ﬁew Delhi, .,
: ( ERA Mehta. ) N
Assiotant Director General (DE Te ) o
B ! Q
H ' ' A i
Cevin S
o-oe ," .
!,f"~~\~.. .“‘k‘;"’j;l’_-'- . ‘. ‘
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Py
T PART MENT 01<1 REAOHC I ;
OFFICR OF THE CHIEF POSTMASTER (:EI\EPAL N.EX.CJ;RCIE i
}ﬁ . . *******-7. .“‘:‘.... ‘ . t s 'l %
v. . R Al A:_ b
i—f;; Mermo No..Stafi_‘/18—1+8/92 Dated, Shilloné 92.
1_,; | SRR A S, i f
¢ Sub 3--' Result of the sup 1iman’ca:cy examination ﬁor promotior}
‘*‘ S . group 'D! officials and EDAS to the” cadra #of»'gos man, nheld
g , on 8 3. 92. o .‘ o R e 5 B ' .
—t- ;) . dat . Intusg A f"‘n\h *.i -
. “The following candidates have gualiffed&'r{ thé Suppliman-
— P tary examination for promotion of Group oi‘fic’i T d‘ED S to ‘the
. an cadre- of Postman held on 8 3. 92. e % . :
e ' s AGARTALA DI\[ISION ! ',
A Group 'DV: R
_ None qualifisd
- ‘ Lo EDAS on the bagis of sen:l,ori’cv
PR P 4, -Shed Prabir Acharjes. OC o ..
— 24 " Sachindra Deb Ba:'.‘me., ST L -Agh)y
S - EDS o Mex%% -
R 1. Shr Dutta; % Agtield
- ¥l v pradip BhattacherJee, 00" Agt
ao u Harilal Deb Nath’ MRS Ag A4
— | .- " Subodh Roy, 0C" " *
. 5 "  Bhushan Ch. Chakma,” v 8
K; .
—t . . 2. MIZORAM _I)IVISIQ )
! T, .
______ ] 1. Shri ailiana ST
L o 2, " ?.C Thinlaihnema -ST
v et -, i._ n  Rochungnungd - . ST
S e W Vanlalmawia 8T
- BDAS on_the basi 5 se n;intx :
1. Shri H.Lalrintluanga - ST.."= M
‘ 2. " Lalfakzama : ST
3. " K.Zandfiawla ST
EDAS_on_rerit, i
,‘ ' 1, Shri P.C.Zanunsanga - ST
y | 2, " H.lelthienghlima, ST
T
‘ SOV ‘ .3, DHARMANAGAR DIVISION ,
?‘ CS .,.5:' Group ! t R
P . 1., Shri Xhukamani Sinha . _ OC .
o, W  Falddhar Reang- = ST 7
3. " Makhan: Lal Nama SC -
EDA
1, Shri Gourmani Na.th AN O
2, " Tarit Kanti Barua 8T




- ) _" . (>/7/
\, ARUNACHAL DIVISION |
Gro D'
1. Sﬁri S.N.oanval

I .. . EDA - e
1 “Shri Darjee Dakpa 'ST' AR/ED’TW-{/???

. e ‘any information regarding data of Hirth, ast@,\ nation-
'ali'cy, edudational walifications otc are subssquantly.found incorr-

~act -dus:: tg wrong information furnished by the, candidates or obhor
feaaons, namea wi.ll have to bo removed i‘rom “the se:lect list.

Tl The approved candidates will have to undergo' a prescribed
. oourse iof preappointment trainings Pre-appoiqtmant formalities shou-
14 be duly observed by the each appointing authbr:l,ty A

1

T | R Asstt Postmaster Gener '.L( &)

o g e ‘a}
Copy.tori~ féf-, E

155) A1l DFS in N.B; Cipo1s, I

6-73 The Supdt of Post Ofi‘ic Shlllong/Dharmanagar.
8-9) The Supdt P. s D/Guwahati/éiichars s

710) The Sr. Postmaster, Shillong GPO.i: .. - 4
" 41-14) The Postmaster, Agartala/Dharmanagar/Itan
15.-20) Spare. . R R &

g For Chief Postmasfer Genf
N.E.C:chle "Shillong. ¢
. .J/‘\ |
Ghoss/ N
**#**}*_

o~ oAl

R i

l!.'\-‘ cpe




QFFICE OF THZ HIEF POSTMASTER GENERAL N E. GIRCLE SHILLONG.- 793001. : T

) : ’ . PP i'..;: . o . ) ) ;

~Memo No. Staff/ 18-51/93 Dated Shillong the 19f5393{”3 S ; E
e | . ' %
b

ZAL,E; Postman held on 4. 4 93. T TR L R S50 S _ :

:fThelr names are, Shown in order of senlority anq.merit in either caseSs- °

P

DBPA”TMENT OF POSTS ¢ INDIA& % SR

c"
. it \’ _,',‘i...,., e 'b\-
R ra R L TR

. 0!
- e . i
bt
B L 3
. . . - N Y] M
.. . . BN . e oo Lty e . ]
0 Lt ! e T RERREEN .. PSS PR 'S B R [ SR
- K P e ' s Vi RS PEEITIEE B ot RE R A .

Sub i Result .of examination for recruitment/ promotmon to the cadre of -

cef e

oo ’ . - . 3

. e .' : ' ‘ g

! ! Vol ; IR R ) f:
. . . . ..

. . ¥ ey { o nt e
.. o PR ) o
Cen e ,'.:a..;.,lc, B

The followinq candidates have oualified in"the above examination .

I

.(l). DHARMANAGAR mvxsmN.

(a)s o GROUP apt SR ’ . ;

: Mone appeared, L Cd e ..;;: . :
(b)e EDA  ON THE BASIS OF, I.ENGTH OF: ssnv:ca._-'f‘\: by

None Oualifiedo " S '5"4.1.5'.'»;-1 RN -

gg@bgg,y@ﬁgz. e TR S 'f*;

2

_Name:- - Cqmﬁﬁnity.° ;"gpgimggﬁ_'

" (1)+ Shri Jibananda Bhattachar‘}eé - " DNR/12/93 -
(Vacancies remaining unfilled.= 2) R

(2)¢ AGARTALA DIVISTON: yjic 7 Foreitss
- (a)s 1SROUP; 'D' Rz ‘

L wma

. Vone qualifmed. | '7.; .

4 :l B . ‘v:" . ”\'\
(b)e  EDALON TUB LENGTH OF. SE&__ICI:ZA N R Y {
\ i (-l-) Shfi SWapan Kre Nath . OC. L : "«A.gt-“] \l :

‘(2).‘." | Samar Saha . '.9933-:;~;'~;A§§T 10"
Y Agho:: Chi- Debnath oc e Agt“ s /
EaowERIT. T B .
(1), shri, Diltp, K Ly e AT
(2)0 Smt. Bulbul Phoudhury : 06 ':

-
v
[PRUSSUIPUSUI R NP

(o) s bviSion,
() . GOWRBL

llone dualified .

i . . ~ B R T
N L RN N




R
~ s ——s

(b)i EDA;ON. THE BASIS OF LE’\IGTH OF, ScRVICE«_-w

- D - r}\,t

o

(2). Smt.:Palnlanq Manner .
(3). Shri Gobinda Ch. Kundu
iy ON MERIT,

¥

{ Vacancies remaining unfilled =4}
' ' Caem ,:"'.':3

(4)., NACALAND DIVISION

(a)e . GROUP 'D}, T
~ Wone quallfled. ‘ %

(b)) EDA ON THE DASIS OF LE NGTH OF SERVICF{.‘
(1), Shri R.L. Routh qiiind i el w00
Eps ON MERIT Lo

(L) Shi‘i Sha:jbi Kumar Na
(2), " |

(3)e * B. Phokan {.”;'x "‘f'

N .
R TH

( Vacancies remaining unfilled = 4

(5).  ARUNACHAL DIVISION. =

(a)e POUP 'D' T

(b)e: .E{DAS ON, THE .B..AS.I.S. ©OF ,.L.EN.G.TH OS S“RVICE- o

(l). Shri Slshu Ram Salkla
(2), ®

Mano RanJan Chakm1

,.EDAONMERII.', gret L ;

k]

None qualified.

[V SRR [SAN]

( vacancies remainihgygpﬁi@@gg ﬁ{l)ﬁﬂgaﬁ { )

4 do .
ke RELENY doortes
AU I S & ¢

G.C. Baruah .. , el

P T ST L PP R N TG
N I.’,’”z RN PRV REN PSRRI
3 ' .

(L). Shri Binay Kumar Barman oSGy '

o "0:"8

o~-15

ot

(i men fee cmeowm Do




n""q o or IR
’ ol Samd v

""" (6). 1#NIPUR DIVISION.

(a). arowp ‘D’ -
None qualified. _
(b).  EDAS Ol TIIE BASIS OF LENGIH OF SERVIGE.
(L). Shr Md. Jamiruddin oC - NE/I1-09
(2). ¥ Moirangthem Ibomcha Sinch i oc . NE/IP-03
(3)c © Md. Sabir Ali oc NE/IP-12 0
LEDAS ON MERIT 'V B
(1)» Shri Ksh. Irabat Singh oc NE/IP-18 t
(2) " Moirangthem Priyo Kumaxr Singh OC NE/IP-19
(3)s 7 L. Lethkhasha ST NE/ IP-04 i
(4. % Thengmeijam Mani Singh o NE/T¥=02
(5)s % M. Kripananda Singn oC. NR/TP-O7 3
(6). ®  Mutum Kala Singh o NE/TP-LT7

( Vacancies remaing unfilled iﬁy”

If any information regarding date of birth, nationality,
educational qualifications etc. are subsequently lound in correr
due to wrong information furnished by the candidates or other :
reasons that can affect eliyibility, their names will llable _ __ _.a%
to be remobed from the select 1ists -

The approved candidales will h-ve to undergo 2 preosc--'
course of pre-anpointment trainine. Pre-appoinlicnt fomalit.. .
should be duly observed by the each appoiniing authoritye

\\_./'.1 it e ! . N f Vd .
(L. Munga ). 't! N 0
Asstt. Postmaster General: ( S8E )

Copy to i~ N
l—53, All Director of Postal “ervices, in N.E. Circle.
6’» The Sr. Supdt. of Pog, Shillong-
7%« The Supdt. of os, Dhamanagar.
8). he Sr. Pcstmaster, Shillong GPO.
- 9~17). A1l rostmasters in N.E. Circle.
18-25). Spare.

S A Pl I
for Chief Postmaster lenerai
N.E. Circle, Shillong.
Lot e

LRI S
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‘Qm.. ) ”. fg‘é;‘ o #. | i ';{ ."‘:b“h.i':?._.'_ .

BN
L  DEPARTMENT oF po 518 ¢ "
. PEFICE Or TyE CHIEF POSIMASTER GEWERAL :N<E. KIRCLE SHILLQNG~w
‘gﬁemc Moo Slaff/13~u4/94 e Dated Shillong, the 21-4—94 ,
SRR Result oﬁ‘eyamlnatlon for recruitment/promotlon to
_ the cadre of Postmen, :held on 27.2. 4_ ' .

' The fqllo mm%]—f'h“ 1 d if th'b
. ~ 1@ W ng ave qua 1fie n-’the. above
gg#g% s 2minition, rﬁ& r@hg ﬁﬁx 'Bﬁni ﬂ order of | senmority and meri:
N :11 uJ‘ler casc&f “m e R

- €C-q1 : oo

s W((A/:W/M (L) Group 'D' o R s
.. None quallfied. S R |
(2) EDA ON Ty BASIS OF LENGL@ OF SERVICE .
Name ~"’-‘ﬂ \ Communiﬁx EQLL_NO.
a) Shri Bldhql Chakraborty OC~f\5u? 2l Agt-41.-
b) Shri Maniy. o Sl R oc - Agt-33~
C) Smti Arati Rani Das _;J._’_§Qﬁzyiﬁw?fg§g;~52,f
(3) EDA ON MERIT." "t LT R B
é 3 Shr1 Krlshna51sh Goswamii”"OC'fﬁ‘ .}I:Agtél70r’
Shrl Sukhen Ch.:Kuri L DC);; - ~Agt=136 ~
. W\W Voconeio w;li(j) “MEGIALAYA DIVISION‘- G e
o Cunfiles guat (1) Group. ot . L
. I : ' '.'.

5. (a) Md: Kafziuddi[ SE ) oC.. ;.. SH-3
0 . ;wz ‘ o :
ﬂf‘,‘-—-q% ) oK) R [»)"‘IJ‘A(b d--,‘.. --?AS.IﬁrﬁLL&‘NGn{ OF SERVI,‘E ’
CC-q1 S (a) Shri Tarini Kanta R , :ST e SH-5

| (3) ED ON MERIT N ey o
Smti Ratan Kr. . ’adav .06 . SH=20"
Smti Loliban. Marbanlang CO8T U sHeal ;
Shri Pradip: s Sarma s .06 SH=50 . -
Shri Ferdinand” Masaar o ST 7o SH-27 .
. Shri Arabinda: Dey .. . SO0 SH-34 -
: ' Smti Mavthreanda Khyllep CST L SH;3QT ’
V%waeao,~// | e

MANT PUB...QI..\LI:S}*QM |

L) Gloyp tpt =

. None anpeared il o

(2) ED o - THE BASIS oz-* LENGTH o1= ssnvxcs

ﬁhn6»{ r ::/ijlﬂﬁqvk&+€ (

a) Shri G, Thaku Ram Naga . ST IP=24

b) Shri m, Parlmal’Sinoh g oG+ IP-28

Ve( Shri L. Tolha} Slngh - QC ‘ IP-08

d} “Shri Md:ﬁAbdnl Latif ¢ ) ' oQ IP-33 -
ey ; e) Shri Mangcha Vaiphai | - ST IP~16 -
o £)'shri B.T.'s ha'thoz. Kubui ST g

Contdo LI Y 09/2‘ i
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,None qualifled

NAGALAND DIVISION L ﬂ’fﬂ
Group, D! | /5?,, R
Shri M. Angaml : | ST . KHM-)
Shri K. Angami o 8T KHM-0:
ED ON TUE BASIS OF, LENGTH or— SERVICE iy
Shri 5.M.’ Salim - oc | KiHM-49
Mrs. M. Catherine ST .KHM-53
ED ON MERIT . o L
Shri S.B. Singh o¢ KHM-21
Shri Y.K. Mayar ST KHM=-17
Shri J.Pv Mahato 0G KHM=25
Shri Co Kumar . = ' SC KHM=-26
Smti Ch. Khrlenoalianglia ST KHM=-20
 DHARMANAGAR DLVISION. o
Group, MDY L P
~ Noné qualified -. ‘ .
ED_ON. THE Bﬁ\§.1§w01= LENGTH OF‘ SERVICE -
Shri Birendra ‘¥r. Das - SC DNR/EDS-9 /94
Shri Paresh Ch. Das. sc DNR/EDS-7/94 .
ED _ON MEI 'MERIT ‘ 1 |
Shri ‘Amalendu Deb oG DNR/EDM-82/94' 1
shri Sunil Kre. ‘Sarma- oc - DNR/EDM-16/94

MIZORAM DIyISION

None quallfied.‘
ED ON SENIORITY=

e et v e

None quallfled
ED ON MERIT

-oea-wwv.—.‘ o

ARUNAFHAL DIVISION
Group, 'DV

————

None quallfied

ED ON THE BASIS or LE\IGT_H_ _OP“_S_ERVIGE
Shrl,Drem ‘Pd. Sharma ' AR/ED-Z?
Shri Sushil Ch' oc /\R/ED—Bl

Ka;ita

,-':? ;: .'.,;“. A contdo-ooo-op/3o
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(3) ED ON:MERIT

{a) Shri Suren Bora | .OC ,3' AR/ED-12
éb 'Shri Bijoy Kr. Satkar "0C .- -AR/ED-l4
¢) Shri.Jagat Ch. Maran ST - AR/ED-17

The names of the followino quallfled candidates may
be kept in the waiting list for absorbtlon in the next available
vacancies in postman cadre.  This waiting list is valid upto the
holding of the next postman examination. Thereafter this list
will axpire aulomatlcally.

Mame - Commu=- 'Rdll No.,- Division

- nity e e
l.. Shri Ranjit Kr. Deb . 0¢ Agt~54- 32¢  pgartala §
2. Shri Raten Kr. Nath 0oC Agt-120 24 =Do- eF

%o Smti Dipali Rani Chakraborty OC - Agt<l34 4/~  <Do= 79

4, Shri Siba Prasad Bhowmik . SC Agt-161 1587 ~0o-~ &7
5. Shri Karmo Sahtun. ST~ SHo15 - /15 Méghalaya.
6. Sumti Terinala Khansyndon. ST SH-28 —rA- Do~
7. Shri Ch. Thomas Maring . . ST ~ 'IP~09. - Manipur

1f ahy information, regarding date of birth, caste,

nationality, educational ‘gualifications etc., are subsequently
found incorract:due;to;wrong: information furnished b¥ the .

candidates or: other\reasons that. can.affect eligibil t thelr
names will llable to be removed from.the select list. L

The approved candidatcs will have to ‘undergo: a- ..
nro cribed courseof pre+appodntment- formalities. should be duly
ob~erved by the- each app01ntin0 authority.‘au,r‘ i :

1 . eeis
el o SRR SRR SERNLESRL A, et U v v

CEM

Jf)‘ ‘ﬁfjf. 4 :":EwﬁiaT, ) ‘ ) Sd/“
.{ N« Chowdhury ‘)
Asstt Postmaster General(S)

Copy-to:e=: . i -
S ' All Director of- Postal Services in V.E Circle.

;The Src Supdt. Of P.OS, Shlll@ngo .

- The Supdt. of P. Os, Dharmdnagar, o

_The' Supdt.-P.S.D., Guwahati/Silchar, -

The Srs:Postmaster; Shillong G,P:0Q.

All Postmasters in N.E+ Cerl@o

Spare.=; Ry R

NG W N

S LT I PR For Chlef:Postmast;- eheral,
: : N.E. ercle,JShlllong.
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DEP/\R’I‘F!\EY\]T OF POST ' <
N, E.Circle, Shillong-lqg(

‘,zﬂgmﬁﬁﬁggughgf the Chief Dostmaster Gereral,
v/ : . N
Dtd Shillong,the 7-8--1995,

Homo Moo Stoff/18-09/03
{ : _ _
- -~ gnkis Nesullt of oxamination for recruitment/promotlon to the
' ’ cadre of Postman held on 11-6~1995, .

L . The following c-andidates have qualified in the above
-4 ~ exanination. Their names are shown in order of seniority and

-~ merit in either cnsSeS.

l n |
i; 3 I. RRUNATIAL PRADESH
; Group ' '
i Bl No. Names. - L Comaunity noll Hos,
A . S
e 1. Sri NMirandda Chakrabortv . OC AR/D- 1
= £.D. OF ICIALS | | /
b S Spi Mandalal Sharma oc - AR/EDDY. ,‘{Af”&’n/(‘) .
1o 2. Sri Indra Doimari ST - ARTED=206 -
P 5. MIZOCAA DIVISION
. | o D
_j-".~-_! | /7 .
P 1. Shri Diliana sT- - MR-04
I 2 Sri Chandra Kr,Limbu 5T M~03
e E.p. OEFISTIALS, o
;L;.Q' 1. . Shri 1, G, Zosangliand 5T MR—~27
g 3. MﬁpﬂALAYA,DIVJSIDNJ_
L | GROUP, . D"
et o
p Sl , - None quallfled -
p—
foo ' E-D-WQFFICIALQ
e L. Sqti Mallinda Puncrope: ' ST ' G124
. 2. G oti Mandira Shome 0C © Sl-25
; 3. Smti Shewlee Das ) oC SH-42
S 4. ~ Sri Binester “santah ST SH-21
L \ S gri Rishan Sichem Khweriem gt - Si=4D
— , 6a Sﬂmi.JadalxnnoShabong , ST SH-40
i 1 i . .
U 4.&WQWNM%&DEMMQN .
' p GRoup ‘D
y ; o - Hone qualified -
3 .
| iy . . 2.0.0FFISIALS : o :
" : | DAOFELZAAE. | ) ]
;::j L. sri Juotirmowy Goswani o DHR/ED=42./95 .
7o 2. Sri lana Chnkraborty oG DG/ EDM-41/25
‘ 3. Sri Debdas Sinhd oc DR/ 2DM~40/95
2 | o
i\' "- » . ('.C‘r\td. . 2/ se 0
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5. AGALTALA DIVISION
- Go.Jp 'p!

| 1. Shri. Shibahra‘a Row oc AGT-10 -
g 2 Shri Malin Ch.Sarkar SC - AGT-0l -
i E.D. OFFICIALS ,
4 . ' .
% 1. Shri Arun sumar Das SC " AGT-8
% 6. MANIPUR DIVISION |
? GROJP'D! N
o : -~ None qualified - '
| E.. OFFISIALS ‘
Lo Shrd 5.Mecan Singha v CC ED/IP-11 :
! 2. Shri V. Ibobi  Sinch - OC - ED/1»-38 e
| 3. - “hri Md. Rivajuddin | 2C . LD/12-06 -
T ' 4. Shri.td Hujibur Rahman G ED/ID-13 1
5. ohri Surva Prasad Sharma 2 . ED/1v-42 |
6. Shri M.S.Wilson | ST ZD/1P=74 -
7. shri L.Dhanajit Singh oRC ED/ IP-66
8. - Yhri M. Athui Xabui 1) £/ 12-67
7 NAGALAND DIVISTON '
. Ghouptp! ‘ | . o k
- None qualified -~ " ,
. | E.D. OFFIZIALS
1. Shri Phanidhar Neog 0C I1M=75
2. Shri L.Nilkumar Singha oC CHM-73 |
A Since both the above two candidates are from APS and the

v acant oosts of Postmen in Nagaland Divisiony, the under mentioned.
two canditates have been kept in-the Penal [ist. Their services
mav be utilised till reversion of the two APS successful candi-
dates. Thev wmhv be absorbed-in future vacancies fall hofore
holding of next exam, olherwise: their names shall le treated as
deleted as soon as nexl exam.is declared.

. L. Shri K.C.John- 0C . KiM- 43
2. Gri. AJPandit nc KIM-18 - it
If anv information recarding date of birth,caste;nationaliﬁ

. ; '
educational qualifications etc are subsecuentlv found incorrect '

~due” to wrong informetion furnished by the candidates or other
reasons tlot can affect eligibility, = their names will liable to
be removec from the select list, ' -

1

The .annroped can‘idates will have to undergd a nrescrihed
»/(‘/-l.a(.i.,.\" .o Tt vy . 3 M

course of “hre=diznointment formalities should be dulw observed by
each ap»adint:na authoritv.

. - . \L"(/’ -
. Sjggg;jfjff;jmf;za%f&€Q{fgﬁ ( P.K.'NANDI MAJUMDAR)

Asstt.Postmzster General (s)
N. E.Circle, Shillonc-793 001,
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DEPA&TMENT OF pOST .
Offwce of tho Phlef Postmaster: Gcneral N4,.uircle. Shlllong.

Memo Nod Staf{/l8~ 62796 j_: - Dt Shil10nc the 4-7~l996

= Subj: ..  Result of exﬂmlnation £or” recrU1tment/prbmotlon'to"
S ‘the~cadre of Postman. held on 19 W96 T ‘

.21;'..

The fol1ow3no candidates haVe quallfled in’ theh

above éxamination. Their ndmes .are” Shown in orders’of se-f‘
n10rit~ and merit in elther cases.‘_'\,gt

- -

‘ .. ,;@uf.u 'mw \ ‘*
. Sl No» Names o e #5 Comny

S ST DURRR I S e
- 1,'{ T - MIZORAM DIVISION - 77“}“;1%J:?”;
e GRUP. 'D), Wit b 1
ln Sri LaIZarLiana : . ie ST QJWJMT'iW-
2, © #  R,Lalhmingliana e ST UTEAGMBHORIL
~ 3, » ‘Y, THanhlira ST MReO3

( : - - A -;f’ b CRLDe Y R UYL ol
L R I RTES P |
¢ o, Sr1 Lalrinmawxa e TR e 1 Y . MB
' 2 - RER Zaliana R R 3% .-':‘(':f.' SI\‘ y .. ."' o
S 34 o Malsawma . - ~Qjap.hJ} : Y
4, 7 s Lflchhuanmaw1a -

2. Y ARGVAGHAL PRADESH vaisg
GIOUB, 'O ‘wm:~wa~-n'~
J;“‘,f - Mone qualified.\

. . i,
§ B . e NI
N s 0

P07 e E D OFrI,IALs

'
e e e e s e =

i and . ff}i\. . v
S ST rishna Jalawal ; oG . |
.- i _ e . o ._;
: 3. AGARTALA DIVISION.
" GRoUP 'D'j' .
. 1. sri penr}mdra Mnrak f‘ ‘f'ﬂ‘: ST;
T : s ‘14‘ E:D. OFFI‘IALS RS R
’ : 1. Sri Sushamo-- phattacherjeeJ;;,rLEOCf‘ :t;,f%ﬁiﬁ S
- { 5" % Ratan Deb Sarkax T oc i AGD: Ce T
. 3. " DRatan Sen. ' oees D st OBRG
- . ' . A SPmth Ghosh aee QQ
| i MEGHAIA"A DIVISION
, ; S GROUP_, D!
[ \ Lo ' ;ﬁﬂi - Mone auallfied
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L Shr1 Pranjit. BhatLaghor\eé
?o‘ 4

n
.

NS New*erman L. Nonﬂbrl ~.»5.g,sr : ffﬁ H,g
4.'Smt. Doc- dora :Marpna c e ST Sﬁr7
| ‘ . | DW\RI\“A‘"JAGAR DIVISI‘N" ' ‘, ,r .

‘1. Shri Bimalendu Kar Purka- astha ngCf%fﬁ';D R/EDW~41/96

9. Smt. Simautini Chakraborts ,__,,oc~ DNR/
3, Shri Bijan “r. Bhattacherjee G CNR/E DM—36/96

4o

r,
]
-

pnationalit-;, educat:onal auallficatlons etc are subse uentlv
found 1ncorrect due to wrong information furnisHed b =
candizates or: pther rezsons th~t can affec
names will’ be renoved fxom the select l1st. j;ﬁg' R B

prescrihed of >re~apnowntment formali
observed b eabh apoo¢ntnn( ﬁuthorit el Tio e |

&

l . . ! e . . . . ’ ; .
. ' . : 2 .. . " - /

y-- tos . ) o S |
. . B I |:.

2
E.D. “I«IPIALS L R
~w.OGt*;.gﬁsH—6. A
watland Khongkail - 'ﬁwnwﬁ,, ol h 5

GROUP 'D' "I"..‘ '.'“:' ":.,.' I? |l . )
~None quallfied - L ';yQJ ) ~g‘f_7g@ -

E.D. O}&IUIALS

EDM~ ?l/96

4 P11ush1uh;9a~1 . vee . % ; pMR[Jmk54/96
o W?rlpaoa Dehnath - e oc., DNRJLCM—33V96 :
N 1!

‘ . . i '1 U.'q '
. .

) =
X o

i an- * ynformation regarding: date of - birth,gas@

-~ .

t elic1b111t~ th°1r g

KRRt ._l'

- .

1
The . apvroved candidates, wil%ihavg‘tolgpgerg ﬁ%
es 8hou e’ duty

Y. 15344L' Ny
D,Ke ¥ andi Ma 1\1mdar)

T Ass tt.>ostmaster Génera
N;E Circle, Shmllong~ L

1. ALl DPS, in N.Ew Circles . . |
2.1Ihe . Sudte of D.,0s. Shlliono.:;id_ju
3. All Sude. of P.0s in N-E. jrcle. e
4.'The'sn>dL 'DsD Vsylchar 3 S T oK

5: The Sr. P , Shilléng o = f
6o ALLP Postm\sters in N.E. 1rcle : Wt ;
7. "Spates « - i o ?

for.C Gof Postm~stor Gener 1

oL N E Circle. Shill: nq- 1
v ' v o V . . ‘H‘ ' '
0,1"/“ . ) ~. . } . /-.:.
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DEPARTMENT OF POST 3 INDIA.

Memo.No.Staff/18-65/97 Dated Shillong, the 12-9-97. t

Sub :- Result of examination for recruitment/promotion -
to the cadre of Postman held on 17-8-97.

- —— -

The following candidates have gualified in the above
examination. Their names are shown in orders of seniority and
merit in either cases.

TY. | Names mmU= Roll No.
No. 1ty
1 2 | K] 4

Meghalaya DivRe
Group 'D’
Nil
E.D.

SH-24

1. Sri Dinesh Singh _
SH-3

2, " ~ Sashanka Sekhar Das

Agartala Divpe
Group 'D’ L2
Nil '
1. Sri Subrata Dey oC AGT-50

Arunachal Pradesh Divp.
Group 'D!
Nil
E.D.
Nil

Nagaland Divp.

1. Sri Dhananjoy Mandal SC KHM-39
2. Md.Feroz Alam 0BC KHM-45

Manipur Divne.
Group 'D!
No candidate appeared.
E.D.

. 1. Md.Mufijuddin oc 1P-64
2. Ayekpam Dina Meetel- OBC 1P-40

* Mizoram Divn.
Group 'D'
Nil
E.D.

1. Larinawma ST R-28

323

Ooffice of the Chief Postmaster-Genoral,N.E.Circle, Shillong-793001. —4
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If’ahy information regarding date of birth.¢cas{o.~ ‘)if
nationality, educational qualifications, etc., are subsequenily
found incorrect due to wrong information furnished by the candi-

dates or other reasons that can effect eligibility their names .
will be ;cmovgd from the select list. T o

The approved candidates will have to undérgoia prescribed
of pre-appointment formalitles should be duly observed by each
appointing authority. :

1

Sd/- |

(P.K.Nandi Majumdax)
Asstt. Postmaster-General (S)

N. E. Circle, Shillong,

Copy to:-

lo All D.P.S. 1n NoEoCileeo

2. The Sr.Supdt. of P.Os., Shillong.

3. All Supdt. of poOSo‘ in NoEoCirCleo

4, The Supdt. PSD., Silchar.

5. The Sr.P.M., Shillong GPO.

6. A1l Postmasters in N.E.Circle. .

7. The P and T Administrative Cell L
C/0 56 APO : e

8. Spares. _fv////

pp
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DEPARTMENT OF POSTS: INDIA %

OFFICE O THE CHIEF POSTMASTER GENERAL N.E CIRCLE, SHILLONG A

F 3
mo. No. Staff/18-3/76/Rlg/Corr. Dated at Shillong the 28™ May’1999
b:- Result of the Examination for Promotion/recruitment to the Cadre of Postman hold

On 17" Jan’1999.

The following candidates have qualified in the above examination. Their names are
hown in orders of scniority in casc of Departmental/Seniority quota ahd in order of Merit for the

/olhcr E.Ds ’
| MEGIHALAYA DIV1§ION
:/ | Group “D” - None qualified.
E.D. ( On Merit)
1. Smti. Monlai Kharshyandaur (ST) - Roll No. SH-45.
AGARTALA DIVISION
Group “D” None qualified.
E.D. (On Merit)
1. . Sri Kamal Rn. Chakrabarty (OC) Roll No. AGT-57/'98.
¥ 1. Sti Mihir Chowdhuri (OBC)  Roll No. AGT-38/98 ‘%
DHARMANAGAR DIVISION
Group “D) - None qualified.
E.1.(On Merit) T
1. Smt. Namita Rani Dutta (OC)  Roll No. DNR/EDM-.6/98
2. Sri Bijit Mitra (OC)  Roll No. DNR/EDM-10/98.
3. Sri Dilip Kr. Deb Nath (OC)  Roll No. DNR/EDM-.38/98
|




it

2.
, 3.
]
|
1.
2.
3.
4,
5.
1.
2.
3.
4,

Pape - 2.

MIZORAM DIVISION

Group “I)"  Non qualificd.

E.D. (On Merit)

Smt, M.S. Dawngkimi | ST
Sti K. Lalthiangliama ST
Smt. K.L. Biakthanpuii ST

ARUNACHAL PRADESH D1VISION

Group “D”  Nil.

L.1D. Scniority — Nil

E.D. ( On Meri)

Sti Sanjay Pandit OBC
Sti Atmanand Ram SC.
Sri Padam Pd. Sharma oC
Sri Naregh Kr. Sharma, 0oC
Sri K.B. Chetri  (8372255-M.5¢p) 0oBC
MANIPUR DIVISION

Deptl. :- Non qualificd.

E.D. (On Merit)

S. Ibomcha Singh _ oBC
Md. Ajimudin ™ - 0C
Kh. Lungam Anal ST

N. Premchand Singh SC

Roll No. MR-07
Roll No. MR-23.
Roll No. MR-25.

Rollo No. ARED-39/98. -
Roll No .ARED-38/98
Roll No. ARED-17/98
Roll No. ARED-25/98
Roll No. ARED-67
A-01/APS/Pro.

Roll No. ED/IP-20(P)
Roll No. ED/IP-13(P)

Roll No. ED/IP-38(P)

Roll No. ED/IP-06

ey
5 N

RTED.

R AR
e LR e
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NAGALAND DIVISION

é) H
Group “pm
)0
"L Smt. Nikunja Bora ocC Roll No. KHM-06

.
X
J
hl

, E.D. on Seniority  Non qualifie.
B
4

E.D. (On Merit)

'

i 1. St H.C. Sahani OBC Roll No. K11-87
? ' 8372967-p Scp.

. 2 siDilipke. Singh oc Roll No. KH-37
3. Sri Akang Tozung ST Roll No. KIH-08.

If any information regarding, date of birth,cast, nationality, educational
qualification etc. are subscquently found incorrect due to wrong information furnished by

B e g i B K:‘\"

§ the canditatcs or other reasons thal can cllcet cligibility, their name will be removed
from the sclect list.
‘ The approved candidates will have to under go a prescribed course of
G* training and other pre-appointment formalitics should be duly observed by each
T appointing authority
Ao o -
( Niranjan Das )
- Asstt, Director (Staff
0{1?" For Chief Postmaster General ‘
‘ N.E. Circle,Shillong
Shillong.Copy to:- ,
L. AITD.P.S. in N.E. Circle.
2. The Sr.Supdt. of PO’s Shitlong, -
3. The Supdt. Of PO’y Dharmanagar, ‘
— 4. The Supdt. P.S.D. Silchar.
5. The Sr. Postnaster Shillong-GPO
6. All Postmasters in N.E. Circle

/LL/«M. =
For Chief Postmaster General

N.E. Circle, Shillong

e l
R it} INDERLI 15 NN A AR o 0 Y AR AGE SIS MRS b D R e RN b i 4 .
e SRRSO BRI ) T A tmrg wn o T T SFT TP . M,Q-V.E‘ xS e A " # ¥
T Kot ‘,,é:,—\.‘.v«’:‘m&"x‘m‘«\ * /1‘ - v

v -
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: Fram : Shri A.KeTahikdsr, Advecate, (,7

- uwahti High Ceurt,
. Guwahgti=1,

/'
/
/

/. S.30mant.,
Chaif Pastmaatar General,
MoE2Circlm, Shilleng~793001,

Suj ¢ WA 243/9%~ Shri T.JsSingh & Ors

-Vs—
Uninn ef India & Ors,

Sir,

As Inr¢ructed by my clients, I hava the henour te send
harewi th aﬁropy of the erder dt, 17-~8~99 passed in the abeve
cas® by Hon'ble Cantral Administrative Tribupal, Guwahati fer
faveur oc\zour infermatien and necassary actden,

L(Lt\"\‘ a\(,(' ‘‘‘‘‘ Lﬁ“‘(,/

Yours faithfully,

5 <;;wwu”
(BuK.Talgkdar) /98 /9?

Advecate

Cepy forwardad xx fer faveur of inFurmatinn and fiscessary

g 7)/& ' actisn te Shri Lalhluna,

Oirscter ef Pestal Servicas;\“
Nanipur, Imphal =795001,

sz//

(8. K Talukdar)
Advscate,
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" DEPARTMENT OF POSTS
? OFFICE OF THE CHIEK POSTMASTER GENERAL , N.E. CIRCLE , SHILLONG.

NOSTAFI//18-62/98(CON) , Dtd.at Shillong,the 15.11.99.

]
In pursuance of the Hon’ble Central Administrative Tribunal, Guwahati

Bench Order dated 17.8.99, in O.A.NO.243/99, the representations submited by Shri T.J.
Singh, Smt. Samolini Devi, Md. Tahir Ak, Shri N. Mahesh Singh and Md. Abdul Gallor,
the candidates in the examination for promotion to Postman cadre held on 17.1.99 were
examined in reference to the relevant records. After the examination and due deliberation
on the issues raised by these representationists, I am directed to state that there three main
issues raised by these candidates in their representations as given below :-

(@) ‘That there was an anomaly in declaring the vacancy position for said
Examination by the Manipur Division.

(hy  That the surplus qualified ED candidates of Manipur Division may be
asorbed in other Divisions in the Cirele,

(¢)  Thatthe implementation of the result declared should be withheld till
reconciliation of the actual vacancy position in Manipur Division.

2. The observations on the issues raised by the candidates are given below at

serintam ;-
(i) Manipur Division in their letter No.B-10/PA-DR/98 dated 2.9.98 inti-
mated the Circle Office that there were total four vacancies in the
cadre of Postman in that division. The break-up of the vacancy was

intimated as below :-

Outsider - ST =1
oBC=1
Departmental- SC =1
UR =1

The vacancy shown as OBC ( outsider quota ) was treated as UR so0 as teo adhere to the
principle of limiting reservation to the ‘maximum of 50% of total vacancy. Since no
candidate qualificd Jor departmental quota against above nientioned two vacancies the
vacancies in the sald quota were merged with the outsider quota. Accordingly the result

was declared by selecting on merit to the vacancies as per the communities given below :-

\

sSCo - 1
st - 1
UR - 2

guota due (o non-qualifying of
as 1o avoid non filling-up of the

{ial candidates Is an automatic procedure so
f the EDAs ( to which cadre

also serves the interest 0

o depaptine

P AP ! N « -l
acangin thg same year. Such a step ere A .
an (V‘!' ed not have to wait till the next year for filling-up of

R N T VT . X

27 the représe »@lnl‘lmnsl,s belong ) who ne . : ‘
C e e i i " this, there i + in declaring the
Al fHc tmental vacancies. T view of this. there is no anomaly in @

woothe FH¢ spartimental vacancies, R
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& yacancy position for the examination for promotion {o Postman cadre and consequent

illing-up of the vacancies by merging departmental and outsider quota together and
/ selecting candidates on merit. ‘ ‘&

(i As per the instructions contained in Department of Posts Notification
/ . N(LJ&J!/H?--SPB-I dated 016.07.89, the unfilled \’ilC“‘lllCi(‘S of Postman

’ cadre of a division may be filled up by surplus gualified candidates of
other divisions in the Region on the basis of a common regional merit
list. In the North-Fastern Postal Circle there are two Regions, i.c.
PM(s Region consisting of divisions in the States of Manipur,
Mizoram and Nagaland and CPMG’s Region consiﬁiing of divisions in
the States of Arunachal Pradesh, Meghalaya and Tripura. However,
the provision of recruiting surplus candidates fromjother divisions has
pot been resorted o i this Circle earlier due to the perceived
difficultics likely to be faced by the candidates of (})ne State going and
working in another State in the cadre of Postman. However, |
considering the willingness of some candidates, wﬁo have rcprcsonted
for (heir ahsorption in other divisions, it was decided {o ofter one”
anfilled §T vicancy of Mizoram division to the surphus qualified ST "
candidate of ‘Manipur and Nagatand divisions| falling within the
Region of PMG on the basis of common regimml-merit?list, subject to
willingness of such candidates. Action has alre‘ady ‘heen taken to-
ascertain the willingness of such candidates and séxﬂornumt willing ST+

candidates will be allotted to Mizoram Division,

iy Dircetor Pn;«ml Services, Manipur Pivision has re-confirmed in |
letter Nu.M/I*’)xmn/l’nslman!98 dated 1.9.99 that {here are only four) -
vacancies i his division for the year 1998 for which the examination}
for the pnzmntinn was held on 17.1.99. In (hc':‘h‘rcnk-up of vncnm_'ips'

and seed of subsequent apportionment of all ‘the four vacancies o]
outsider (|1f;)tz\ have already been «tated in subzpara (@) above. |

3. In addition o H%g! (hrec main issues raised by :‘thc“r‘cpr‘csem,nti(mists as
mentioned above some of them have stated about declaration of result by Circele Oftice
publication of marks ete. in their rc-prpsonlntinns. Declaring result is an administrative and .
y havé been decided in accordance with coriventence SO a8 tg]v
ation of

prmredur:ll matter, whidl
ensure expeditious declaraiion of result. These do not have any bearing on declar f.
acancy or prncosé of selection. The marks obtalned by (l!(‘(‘clfclxt c;mdldutes are n()it ;
publishod’ collectively. [lowevern any candidate who wants to Know about his own mmk
can be t‘nmmunic:\tcd the marks on upplicn(.inn. In fact 7 number nf“cnndidnten hm

already applied and supplicd with the marks. ,

< evedentationists have beeft:
[n view of the above the pleas and request of the lcplfs\entatlonlsls h‘“[( ‘:I( :
| have been adequately taken care of. As such ht
TS 2~ 4 by the Chifef P-MG- .
{ This has been approved DY ¥ _ L

Lo :

=

4.

examined by this office |

represent ations stand dixpnxog,l 0 e |

| ( NIRANJ AN DAS) ‘
Asst‘t.\)ircctur (Stafly

for Chic! Postmastcer General.
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/ A Director Postal Sctvues Manipur Division, lmplml Ie is requested to
' Convey the decision of Circle office to the represcnhhmmls with reference
o his No.B-4/E \.un/l’mtm.m/‘)}i d.ltcd 15.11 99,
/ 2 The Representationists concerned thiough DPS, Imphal.-
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GOVERNMENT OF INDIA A
MINISTRY OF COMMUNICATIONSN,

DEPARTMENT OF POSTS ¢
DAK BHAWAN SANSAD MARG
NEW DLLHI—~110001

No. 33-1/86~PE-I1

“) December 1989

'_Su.bjeo't:-’ Powexsd: functiomSof Chief Postmnsters, Geneml/ ':"=‘ff;fﬁ‘f_;;"'z‘;?',%
' Postmqstcr Goneral (Region)*Revibed1Instruotloﬁs.”

[
. . P .‘.-l‘ .
v dooovaee R . ! ‘

¢ . . ©l
. - . . 4 ",
.

¢

The undersigned is direoted to ihvite .g referenog‘ e

o thig Department O.M. No, 3%~1/88+PE-II dstell. 29,8,89, ey
conveying f%e sanction of the Pré91denb to the; reVlBlén”af' _f4:'1{
of the strength of the Indian Postal exv1oe as ‘a result” R UALIRY
ofAhe Tuird Cadre Review, SR Sl 80

L " AR ‘~~7(sefw§w3“
w2 e .dURISJJIO’.L‘IUNa e

o ' Conqequent upon the creation of the‘posts as;
.enyisaged there:n, the Jurisdictiph. of, various: Regxoﬁ#kﬁf
xtﬂe Circlem has peéen Tixed &8 shown in.Anpex-A%: &fwﬂ‘*-f
.regqrds decentralisstion of cpntrol fufietions . from the"“””
‘eXlS1ihg olrele Offices to *the Reglénal 0ffices'l exis
‘A' #a3 vell ag the new oneg), gpidelines: abvenlaid ’dc Wh' LAt
NI suqoeedlnb paragraphs for striot ubserVance bynall ooh

,\‘ “y !‘;"“
SRR ‘3.. .~ . POWEKS AND FUNCTIGNS:QR-TFHE' kLGIONALGng A 5
S PO AL A .’M@~DFLEG T ION: AND LIMITA“IOND.-- e Rgiiagtort
. -_,, )__\_\ . v'_l'-'i) ] '-",‘T ) o;* »[,M,(' ’L“’w{

‘‘‘‘‘ : Dﬂch RLgiunal PMG including the Chieﬂ PMG 14 h@‘eb&cv
. delegutod all fineneial and,administnative powegq%of ﬁ ewiv; Ah
"Heaqd tof: the. Tetartment ag spelt out! in'‘the’ De)é ’ghtldﬁwofm‘b
Pinanainl Powely kuleg, Genepal Finanoiq1 Ru1e8L B RY " dﬁqg
S4Ra,and Delegationg 3§gu%g_p - C £ pom-tafia to t :
\anh quional MG ({nolud ng the Chiaf.PMG ,is alkso’ ‘
oreby ddlegated all admiN1qtrative Powers of the” Headﬂo
sirole in.respect of the units plaged: under, the. Regionﬁlpﬁ
MG or the Ch? ef Pu&master Gengral ag tpe Ouﬁp mngy be’,n &Th i
follewing - functions and. powers will, . hgw;ver, qqptlnué 10

Vebbgsd -
asted 4n the Chigf PMG us shown below 'Qigﬁ.gv

1 @ WARE: L v;
ii ' r_L(i) L Intex*01rcle ang inber"reglon mail arrangcmeq ,
éz BTN CED State=level: co~opdinatiop wlth all thﬁ qarri@¥9 £

I‘“«il, I‘Oa@, ﬁhip qnq al:{'. . P

. rmp—

b ’ . N :
1 ‘ .
. ; «F : , ey
!‘ < . “
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(b)  SAVING BANK & PLI:

(1)' ' state~leyel co~ord1nablon
"(iijf»;dlrole oB Palrlng Unit-f”’f
J?(ili) All PDT matterS.'%"

ey - ;‘ TAFF P
. “;,(1),, g&nterwreglunal transiers 0

If(Li) Allohmenb of: Gnzetbbarerris ;
_SCle of Cr"A' ]evel ke .

.:“Powérs to rad0p]oy JAG Offiders@givéh to Hh
TCirqlcq vide thig office . lettor*Nou +
',_u }ga 9 1 8p~are hereby withd?éWh"”

/. . ot

P (d) BUTLDINGS' ol |

—ine -..,- —»»,—u—w-

(1) Co owﬂinat1<n with the Civil wlng, A
. L (ll} Oba1nnguuhe Circle level Buildidgs, Cd*OTdiﬁé%i&U»'
. A ©owhiEh She CJVl] Wing, (Also 9ee - para. 4 bolow )

f(e>4- UN]ONuo‘ o MEM%ING- AND CIhCLL UNJON‘ML miNG§:"

(1) The Formal bl—mcnthly meetings aL

S by the Reglcmal Direptor wili be™
PG in pesnect of items . per: a'-
(lnolu<qn~ the Chief MG for his" Reg

issves - P“laOd by “the Uq10ns shoul “bekt'
Lo wish . "bhe ! Clllej" }ﬁhz. coe :

L () HECTTMEN,

5 , ' y 'Rﬂcrul1mont ang . promotion to the Oirclefcaﬂr'
i L. Malagdment. 0fGazEtted Cadres “Kftapih dd“
P yhere neaessary, oridn’ reeéipt OREBLLS ron
oo : . .the Dlreotcrute, the Qhigf PMG Wlll allo onne:
! in.such cases 1o Lhe different Regionngivlng“ ue reqar\ S
fo " to the rOﬂQirem(nt Of each region, . The  RoglonlePMG - w- -
i - Will, howeve ¢ry have - the; power. o @xderﬂadﬂhocmgromgtioh‘, LR
R 75 gﬂzett d qnd nonrga&etbed @adnﬂs%@‘ ,b,_p ¢ i?limitSvip.," :
. ‘Iaid Gown hy IS]PRI ) S

} Chipf PMG and L olrgle..
‘ P seniorLty. o 'j‘ L‘f]jj‘“;;; e .
B L

<m‘y,m PoAR

Fleed 80 st 4

'onmrhlhuvur DPA/IPA and hJs offjoe Sltuwteajwiﬁhga L
:ho CJrcle. ‘ R

S,
RS SRR R B
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1)

n

~+"Liii)" ApDOlntmonL in relaxatlon of Iecruitment rules.“"

J)-'
k)

1) Toeal priuting of forms

Lpnlios on N1na1 as otf;cj

i'wh0£h103 WHAgemyggggmm; Lg ."»-

‘A1l Regional, Mt and the Cirole” IPA Wwill be mpembers of |

i

ate Govt authorltles,MPs etc‘
Postal Advisory Commlbtee* o S

Co~ord1natlon with St

]

Sports and Welf are

i) Pres1d;ng over the Clre] Sports Board'

11) “Organizing Cipcle level and A]l Indla level‘Sporto/
‘ v_: cultural mee bs ete; - o

. \Oxders in this regard have a]read{ beén igsied
.. uwnder this office No, 24“269/87 SEB
0 revruitment rules;

V) Chairing the Circle We]fare Organisa1lon and
- Operating the Clrcle Welfare 1und‘ '

Vi) 'iAlJ other matt@is oonnected w1th Welfarefbéing |
. h"!t’]d1of (11 ClT‘r'le HQ dt plGSCI’]t. _ o

E&LLR*OL\L
A

Materlﬂls Manapemont ;’

;) Indentlng,ﬁproourement ol Storos of. Cat 'A"‘
(Dte, Memo.zho. 12-20/89-UPE dated. 26 10 89)

beyond the uqua] powerq
oC hop1on31 PMG. ; e

! l

Oua1tor]y meetlng w1Lh the IFA (All Reglonal
}MHG shou]d attend 1lef PMG will: Ch%lr)

Hwng1

* A

u"ﬂdl oifloer nd implementlng Lhe GOVL
a] ]nnpuage.

The Oh;oﬂ PMG -will Chajp the quole Mandgement : |
ommittoo, whleh. ahou), mept at least “onee 10 1wo months,

the CoumJtLee. Formal manutes of th neetlngg‘will be

ant, v e el /i/" )

B1~annua1 meeting with M, P, - ~{_ff( e

I dated 29. 09“895,,m.f_
V)< Appointment or Outwt&ndlng Sportsmen jn rolaxatlon S
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{ssued and will be endorsed to ur, DbG(l“bb) in th (e
C fDlrectoratewrenera&. Sr, DDG(I&EB).Wlll suttably proces'g7d.ﬂn
s . and_submit reports to the Y., ‘Board, - The, Tollowing item\, ...
. “{,will be oonSLdezeq in the Oifole Mnnagemont ¢ mmlttee-+ ..

-i) Prlorltlzntlon aqd/or approval 1n prlUOlllé”Of L \{7‘
bui]d:ng works ¢ . , S \n'
11)  'Finaneisl HSV1ew,of the Clrmle, tr@ndq in revenye ;. \. .
earning,. exPeudltur in maJor budget heads, EGonomy \
proposals eLc., S CE
iii) 1nter~hegxpnal/lntér Cirole mall arxangemeﬁts and reV1e\1 \Q,
. #’herbbf . o ) "';' g \-) : \ ) R o
1V), Performanoe ;n small Sav:ngs and/lssues relatihg tberato.tf \
V) Tiportant eomplaint. and fraud.snd publio grievanoe X :
I caged, their reviey and re mealal/nvﬂvenblve aotlony: RN
fun;t:onfnp of tae Publ:o Grje vanhoe: C@WLG Jn ﬁho ) N
divisicas; : ’ N

i

o L

vi) " Perfoimance Work ImpOpovement Teams(Raferenoe this. o
 Pixectornte d.o, No. 3ri3/BT-RO dntdd 23u12.87).

T ;‘ " e "’:“' :

Vli) Cenerﬁ] working-of . the oB Branoh wlth sp001al"rbﬁozenqe
- Yo cluarance of objedtiohs and- ‘ledgey drrediient: - e e
hqu.svon of FLY bu51nfss and afﬁex sajps service f?v A~-j

Vigi) goq‘tlvc sugge tlons to lmprove Lhe xmage or the Postal
T 8éryices;

ix). Progress of Plan Schemes , -especially. Speed POQt and

ﬁnybother new achcmoathat may bc 1nifodhoud by tho
eptl, ,

XD, Monitoring of momey older pmymept in -the rura] arcas'
£ x1) Aetivities undovhaken through H&D Centrﬁ-UL .

xi3) Psndenoy and oluraqoa of Pension/GPF ang’ relnted Caqes,
o ho]dLng of Ignayon Adalats. Sy

'4,1' . The blypotor at the H»wuquanters 01 bho Clr le wlll
: : “funotion. as’ qOO]PLory ta

the. Committee, - Agonda items . .
TS o may %e ‘proposed- in hdvanoe by the membars, lnoludlng R
ST Lo R thc Chr-J]"ﬂm]’J. S . ’_} : L . e . ) -

. o
by FlnaUOLal Jdyice:

For tho time bOJng, nq additlonal posts of CAOs, "AOs Pto; ‘

o w1ll bU'qﬂﬂOtloned The exxsting pattern f Internal,
R I Pinancial Adviser pt they . Uifcle Hea dquartery for
AT Lt L fighe ial ady ice :on matters’ withjn the powérs df the
N ;‘f”ﬂfA;,,lmh\OnaJ PMG/0hief FMG., will cofitinpe. Whereyer there

'Invt A.Qu. Tunetioning as Pinancial Advia@ra to’ The .
o 1ﬁbwhtle neginqal D{rootor‘ Lhey w1]l onntlnum bo .
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“Sﬁ,funotlon as such and will proyide flnanonal advioe tb th
Sk heglona] MG for matters within the erstwhile Regional® I e
'*j‘TDirector s powers, It will be open tg each PMG/Chief’ BMGlt <
“ b9 authorise the Diréetor under his conlyol to éfEEEISEaﬁ-“,"_H F
fwofy of his Tinancial pouers mccording_to. Jule T3(3) oF' |~ PR
“,?,Id%s alfi aldo other orders in Torce froin time to tlme.__ljj, '
& ¢\ \ReTe there 15 10 ACCounts Officer(®h), all matleTs on — . . I
n**'” which finance consultation is réquired as per rules wl]l be ks

w4 “réferred o the Circle IWA, The deLails of Fipancial . . .- . Eé
o+ hdvisors & A0 (ICO) 8B are’at Annex. 'B’ : . I

By Delogation of AddlLiOull Admlnistrablve Powers to the
~ Chief Fostmasler | bcnural : C _ ot

: " In addition to the powers already exercised by the -
Chief IMG in his capncity as Héadr of the- Circle and. Head & *

'

" 81, NaLurQ of Poven
QQ&? ey S e

Power to.grant
permission 40
Govt. Servauts
to bq[anot}=r
Govt, Ofilob or
+ Depti

Ixtent of power of |

-LUJMJXMEEJEQEQI@lv~v

Fall powers exoept
in respect of -
“officers whom the

not, oomp&tent to
‘appojnb.‘ 
Powsr tc  rant
ﬂuLhorlty'ror
1natitution of
Je a1 praoeedings
, for defcuneé
of olij suits on
behalf 'of tho
dYPwrlman

Ml powers,

| Poyers &g defined

il.- ? ' e 'Power to crpouLe
' in Chapter .IX of

o v anpd sign
. . ogntracts an.
departmni, S
Full. ?owcra to .
Lrnnafer transfer officers
offigers, below . tho raqk
. ' S of Direagtors of .
' 'Posta] Bepvxoes-_

i

4. Powérs to

of the Deptt,, the following administratiye powers of the t
D.Gs are nereby dolegated to tho Chlof PMG g= EAR

.Ghief PHG e,

i respeot of
Direator - Geperal is

19 not- competéht
.lo appOlnt

'Powers ag defined

PaT Mamial Vol II,

: ' - P&T Manual -V01 Ing ,\ Tl
behalf of th@; Corae e ',; : ‘

Jrull

Extent of power of

Full pQwers exoppb

qofficers whom Chief
Pos tnas ter General- -

Full' owers of ‘
pireé'ér.Génerﬁl . o F

in Oha tor IX of

for Director
Genoral.-

powers bo
iransfer officers

below the- ralk of . NN

Directors of Postwl
Services within-
“the . Oirole.
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Delcga.m __.o:f Aadmgnau,nwo;@quw 9.
3‘“~.fi In addlylon to the: eXLst;ng p W?f, f H
- . . ~dirgle/Hepd.. of D2 E ; powers: 6f:bhe DLirg Lot
o, - tepggpell ‘out. in tne 113% mh Annex C arc‘n ‘eby
~ .'.j;;‘to‘phe Chjcf TMG.h;ﬂ_ o " ;
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nd’ adhxnistrntlve pOWors

1 flnanclal;
]so bo bxefnlqe y an.

. The addltloha
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i g e,

QLBM'S;* - .
gional PM G in bhe “peyen” ygples placed
‘g(grcﬁ’ ¢ - L

Pkl He~willu,.

The :Ch8e of Re
under the charg®. of the ¢aief MG 1n = the:,
N 7130 00~7600) willl be wr]bten by the Chlc Gyl
[f,also he:the rev ieving. offiour iyralle .0asds, Wheh '@be:jf*k
freporLth OfiiOOTtLD the Regldnﬁl PG xS De LMy
Coyill we the 1nv10w1ng office?, Where” thenre
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remaining c1rhlos'hdving & thef‘vMG”i
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.88 pex preseut p“oceéurg, In ¥he tholeq wber,,‘ o
PMG ia in tng g“%dﬁ of. sq 5900.@7 tnﬁz‘hxo : ,i
and eguﬁva]ent o toer thé BﬁglOﬁ(lUL;
.+ Reglon) widl pe v t\on(py the qpnceT ned“UYd
MG and will e’ rleow dhin the Board
Howgvcr, the s@lf appraisﬁ ‘all R gL
_ip the Circlos wharg the. CPMG 18 in %h@ soale“
5900~6(OQ Wil pé pothed o . iy och
PMG ¥ho wljl Jve‘his|own &qs me!
@TCO;an”Oq Suéh‘ nagessmen t wiLl
'nnd will hot. £or” pﬂrt oft the. ORg+ -
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S.K. Acharya R KQO 0or
Dy. Director General (P)
Department of Posts, India
Tele: 1714749 {Ministry of Communications)
- T R Dak Bhavan, Sansad Marg,
New Delhl - 110 001
NO. % D-()- N(). 4/4/()%‘}”,”“] I Dated C() O, /(/"5-~
Dear Shri Zadeng, ‘\
please refer Lo your d.oo. lelbter No. Staff/14-1/92
- dated 25th  Noavember 94 tegn rding  posting of BCR
v of ficials in N=F Circle, 1n view of peculiar  academico,
o language etc. problewms of N-E Circle. '
2. The matter has been examined in dept h and it has
been  found  that there are only 8 norm-based HSG- 1
posts in NE Circle and these posls, excepl in the case
of Mizorm, in all the places are being manned by HSG-T1
BCR officials and hence at present only at Mizorm 1 LSG
APM (Accounts) is holding the charge of norm-based HSG-
IT post. In the case of Tripura, there 1s no problem
as there are sufficient number of HSG-IT officials
available to man the norm-based HSG-TI posts.
Therefore, it is decided that of(icials promoted under
BCR  scheme as HSG-11 may be treated as  "State Cadre”
only as a special case in NE Circle. T I e
With regavds,
Yourfs sincerely,

/
AN vfﬁk\,~/////t

(S.K. Acharya)

Shri L. Zadeng, e
Chief Postmaster General, Y ~\K5
North-East Circle,
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0/0 tha Chisf Pius A/
9 NoEocil‘CIB, 5hi110ng—793001. ;
'A! . . i }:.
'} ' Subt- Ugeancy peeition af PA and Peatman cadre in ft

flanipur On. : :

' 32
Roft- c.0.Lettar Wo. $taff/125-1/98 dated 5947408 kl
“3 N
3 Tha vacancy pnuition ot PA and PO atman cadre 1in franinur
3 On hao Loen soaloulnt. . 9N the basls uf Post qppod‘ﬂoster puint and the [
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(1) Outsider
6T = 1(0ne) ' :
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o, N=4G/B/Exams

TO,

- Bub it~ Racrpdtacnt for ﬂil].mg up the vacanc\ies .tn t“@,J o
‘ cadre of postmans o~ . o—

sir, o
It hao been decided ta un ugai.i’o vacanaim o...-"-
. postran from t out sideg cluota on the hasis of compe-
titive examination fox whgoh details of requisition 1 -
swd to r.ndly aponsoxf.

" attadhed Hopewith ond it 1s raque
ag Pex. the enclcsed

K O . and send a Mst of eligirle ““‘”‘m“w’
eachs h oh
ae this ozﬁioe b)!

-' £

Pl [ * ) gequisition of, Cutugory g0 ar $0 X8

A 1048091 pasitivx.ly“ocw Vo M thals ‘orpsa Lm;gu th

" o Enclosed te - (g panda) .

. : Qupdt. ( « 0/0 DoP.S,
~— ‘ Nagaland 1Ko 1ma-797 001. :

1 : :
_f : -
; " X/Co'_,( £02m rhe f“hinf PoMaGo (Stafﬁ) N.E. cmal.e. 1-111@9
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PROMOTION PROSPECTS

= poCTIY ‘s

i — Mihwd of recruitment whether by direct recruitment
Ay by promotic:t oF DY deputation/transfer and percentage
4 che wacaneies 0 be filled by various methods:

Y b N o

sreiiotion: failing which by ED Agenis.

s 230 by BRI Agents of the recruiting Dn./Unit.
3 { :he vaca: cies remained unfiiled bY ED Agen:s of the

2 such vacancies may be flled by ED
Sgents of ke Postal division falling in the zone of Regio-
nal Directors.

_ese of recraiument by promorioni’deputa:ionitransfcr’

~de from -which promotion,’dep’utationitransfer o bc

Tndo——

701 gn ‘rora Group ‘D’ officials. who have put in
‘hr'ee yedys of reguiar and satisfactory service as on the
~losing dige or receipt dI applications through a Depart-

B

mdnial e¥amination.
5. RD Agents through a Departmental examination.

3. Direct recrujtment through a Departmental exami-
nation. 7 PR -
R . .

Col. 13 — If a DRE oxists what is 1ts comap ition: Not a’pplicéble’..
“ol. 14 — Circumsgances in which UPSCis to be consulted in making
recruitmentt -+ ' T ST 8

. Not applicable. .- T R ¢ SR G
{ Minisury of Comnunication, Dept.” of Posts, Notification No. 44-31/87-
Jaied the 6ch Juiy: 1989.3 . - T ?. TrT et 5 A i ° L. I -SPE-L,

T ce- P

. {3) No age velaxation to physically handicapped (EDA) for
appearing i the: departmental, promotion: .examinati'on. — The
‘Director-Goneral nas deciced thart such of the ED employees who are
physicaily handicapped and ~vho are otherwise eligible for being recruited
as departmental. cmployeesican ‘be Tc:ohsfde‘rgd_ité@ifards'--thé-~Reéerved
Quota of acancics earmarked” for the physically Handicapped. As Tet-

cr?p]oyg:cs, it has oeen decided ‘(thét i';iasl_tﬁubh:fa'_éfihéjE_DA's"eﬁjoy_ more
relaxation than the outsiders in-the 'physié;'allvi'-hjaixic_lica'ppéd‘ category;
. they caggpe be ziven ﬁn‘tlmr’a‘%ﬁ'i1'ela'.:iz§.ﬁonL',*"-"""*""J1 B

BT, 2T ND, Letter No..+4/2/82-SEB- 1,;dated.'.me.23:¢ggnuary_; 1982. 1
208 N e T e ~: - R Il
ﬁg‘\(‘

R 3

Lial

;3

s for apﬁééring in ”thg

e

I S 2 04 SR 3 el ST
4')‘,‘,}37\)?3'&32;3;;10:1 of age limit of ED/

Pad

RS KES . .y N - . . . . P © . - -
PR );‘epg_.rztmg‘:ﬁal E@m:.natton.,——Accordmg:tmt__hﬁ:' existing instructions

4 wdn Extra-De fPhial Agent: can.appear in-Class. TV /Postman exami-

(A

L)

a. ,."" kK e ~ . Py
KW\ nwtion PO Tugywe of 42 ycars/47 years for-Scheduled Castes and Sche-

RN L SIRPTOVE \° AR D S,
NEN T glecd Trip@oowever, it has been noticed thatin'certain cases the Heads

T . (:\‘.\' : a‘\\\“"'“

\5’\‘. PO - -
X '“'V‘-—"\"”"

A -

gards the graut of age concession to- the’ pﬁij,sidall'ly"‘?ﬁéh_d_icappéd’ED "

y

Sormpi i of Sesu |
e <. empilobionr of Seswdle i
w EDAsS in PO '

3
i

3!

o

gt AT Wb AP RADE 4 ™

i SN AN RTINS PR

i bd 19 47,3 ¢ ¥ M S

J" -
e A =
o ML VIR - /¢

of Circles permut »»>7ie overaged condidates provisionally t these tests
in anticipation of approval of “his office. Such practice is irregulinr 22 &iLY
further relaxauon bevond 47 veat of age 5 aot permissible under the
rules. It is, iherefm‘e.'r?frg.‘_cs:ed :hat such provisional approval may not
in any case be given.

{D.G., P. & T., N, No. £7:4:20-SPB [, dated the 3th Froruary, 1981. 7

(5) Vacancies reIcuiting unfilled to be offered to eligible
candidates of neighbouring divisions.—In case where vacancies
remain unflled in deparunental cadres from ED candidartes, casual
{abour candidates, <t of uny division under the exisung orders and if
such of these vacancies arc te be thrown open to the candidates of Em-
ployment Exchanges. the .acancics may be first offered o the cligible
candidates of ncighbouring divisions before approaching the Employ-
ment Exchanges. For this purpose in the case of unfilled vacancies 1
RIS, they may de throws apen 1o the postal divisions where the appoint-
ing unit of RS sub-division is situated and vice Werst. In the case of a
PSD or MMS, the anfilled vacancies may be givea to the posial division
or RMS division rem .vhich cheir clerical or Group ‘D7 staif are deput-
ed, as the case may he. Defore considering ED Agents of n ighbouring
division, it should be ensured that no cligible official is available in the
_recruiting Divisions.

= [D.G., P. & T., Leuter No. 47-5/80-SPB I/Pt., dated the 4th Apuil, 1980.]

. -:. Theterm neighbouring division mentioned in para. (i#t) of the P&T
Directorate’s Letter of even No., dated 7-4-80, means that if there are
unfilled vacancies in RMS, they will be hrown open to the eligible can-
didates of that Postal Division under whose jurisdiction the concerned
-appointing authority of RMS is located. If there are unfilled vacancies
in- Postal Division, they will be thrown open. 10 the eligible candidates
. of those sub-recruiting units in the RMS division which are located in
the. jurisdiction of that Postal Division. In case of Postal Stores{Stamps
Depot or RMS the unfilled vacancies will be given to the Postal/RMS
Division from which their clerical/Group D’ officials are deputed as
the case.may be. The intention is not 10 throw open the unfilled vacancies
1o the EDAs of the rest of the. Circle. . et -

[D.G.,f?..&.. T., ND, Letter No. 47[5[805?3 I, dated the ww]
CoU6) How seniority of EDAs to be determined for purpose of
appearing in Departmental Examination.— With reference to
‘=the Directorate’s Letter of even-No., dated 20-3-79, doubts have been
- raised as to how 1;1ie'scniorit'y of EDAs are 'to_.b'e'de‘tcmﬁined for the pur-

ipose of Appearing in the Depai'tmel_x‘tal'cxaminétion of Class 1V [Postmen.-
C‘After” examining thetvarious’ as ectsrthezfollowing- decision has bheen
< paken:—=E T R e e E R T e T
... -(s)- The seniorivy of ga.n.ED;&.ynﬂ.bg.detcrmined with reference

- to the date from which.an official is continuously working
. as EDA ignoring all spells pfhbséh'ce:.‘l'n_the case of unautho-

B Viced abseuce, i the.absence. is_not regularised by grant of
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI RENCH

0.6 No. 87/200

Shri T.J. Singh % Org.
= versus -

Union of India % Ors.

IN THE MATTER OF

Rejoinder to the written statement
filed by the Respondents No. 1, 2

and %.

The Applicants in the above mentioned 0.A. beg to

state a5 follows

1. That the Applicants have gune through the copy of
the W.85. filed by the Respondents No.l ,2 and 3 and

have understood the contents thereof. ' Save and except

“ﬁnWijfi\

[ s

/|

the statements which are specifically admitted

hereinbelow, other statements made in  the W.S. are
denied. Further the statements which are not borne on
records are also denied and the Respondents are put  to

the strictest prmmf thereaf.,

2. That with regard to the statements madé  in
paragraphs 1 and 2, the Applicants do not admit

anything contrary to relevant records.

RN That with regard to the statements made in

paragraph 3, the Applicants while admitting the results

J
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of  the Postmen Examination for N.E. Circle held on
17.6%1.99 was declared by him on 28.5.9%9 was complete
violation of Rule published in D.G. Posts letter No.

44-44/82-5PFE~1 dated #7.84.1989. This rule is neither

relaxed nor has been amended to  empower any other

afficer like Respondent No.2 to announce the result

except  the Head of Division like the Director, Fostal

Services or the Supdt. of Post Offices as the case may

be.
The Photostat copy of the relevant ruiing is
enclosed as ANNEXURE-1.
Again  in  sub-para-IV of the para ibid, the
Respordent No.2 has  in one side admitted that one

wunfilled vacancy of Mizoram Division was filled up by &
surplus  candidate of FKohdima Division as per the
provision of Rule. But in the other side, he admitted
that the prayer of th@-amplicantg were turned down g
but on self made yround, ‘when the Rule of the
Government iﬁ‘équal to each and every aitizén/afficial
of the country. 0On  the d;te when the Respondent

exceeded the case of Fohims Division and rejected the

Cprayer of Applicants there were 26 vacancies in

Meghalaya Division and 9 in Arunachal Division and  the

remaining were kept unfilled.

The copy of vacancy position. bhad already been

enclosed along with the 0.A. marked as Annexure-1{a)

arcgd Annexure—6 .
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4 That with regard fto the statements made - in
paragraphé 4 and O of the W.8., the Applicants do not
gdmi b anything contrary to relevant racmrdﬁi However,
it is submitted that the statements of ﬁe%pundent No. 2
that hera furnishing the name of divisions of choice
for sbsorpbtion in the application form does not confer
any right to the candidate for absorption of surplus

gualified ED candidate in other neighbouring division,

is his gwn arbitrary decision and violative of rules of

the department. The Rule in the matter is guite clear
which says that when a candidate furnishes his  option
in the application form for absorption in other Postal

division in case of becoming surplus, this becomes

obligatory in the part of the department to absorb Rim

against the unfilled vacencies left out due to _non-
qualifying. of the candidates of the respective
neighbouring divisions. This rule does not provide any
discretionary administrative power to any authority
gither to absorb or reject as per administrative sweet
will, Hwﬁcé the Respondent No. 2 has intentionally
misled +the Hon'ble Tribunal on this point  to conceal
his arbitrary action. The ruling in D.G. Posts letter
No. 44-44/82-5PB.1 dated @7.04.89 has already been
enclosed as Annexure~1 to the O.A.

5, That with regard to the étatemﬂnﬁs made  in
paragraphs évand 7 of the W.5., the Applicants &m rnot
admit anything cwﬂtwary. tw' relevant records. The
Applicants hbowever submit  that in eccordance with D.G.

Fosts letter No. 44-44/82-8PF.] dated £87.84.89, it is



mandatory to absorb the surplus QUalifieq_candidates in
the. unfilled vacancies of neighbhouring divisions.
Nowhere in the aid'nmﬁifigaﬁion nor in any other mfder
issued by the Department, Govt. of India, any authority
WEs empowered to exercise discretion over abﬁorptibnvaf
surplus qualified candidates in the unfilled vacancies
of neighbouring divisions. This rule is very much clear
itself . and there is no exception to this at &ll.
Therefore it was cent percent mus# for the Respondents
to absorh the Applicants in fhe unfilled vacancies of
Meghalaya nd Arunachal Pradesh divisions for wHich the
Appli&ants have alregdy given their  option while
asubmitting theinr application  for Athe promotion
examination and after amnounceme;t of the result of é

vacancies in Meghalaya division and 9 in  Arunachal

. Pradeseh division were left unfilled. .

be That with regard to the statements made ih
paragraph &8, it is'ﬁubmitted that in  accordance with
D.G. Posts letter No. 44-44/82-SPB-I éated 97 .434.89,
only the Divisional authorities are empowered to
publish/declare the result of Postmen Exémination;
Therefore, the Respondent cannot take law in their own
hands té creste any new set of rales for which they are
naot  empowered. Repeated unchallenged faults does not
confer Wpon anybody to legalise their own faults. The
repeated publication of the results of . Postmen
Examinétion by Respondent No. & by-passing the duty of

competent authority i.e. the Head of the Division like

:7::*:}: b‘.ﬁ‘ e



Director of Postal Services or Supdt. of Post Offices

in past years is not only violation of riles, but also

refleatihg C towards the vested interest of the
Respondent No.2. ' ' -

As regards nonwchailenging in earlier examination,
it is submitted that the Respondents cannot gxpect that
the Applicants would Ee@p guite for whole of their
“#ervice career against .511 iﬁtentiongl féultﬁ ‘and
whimsical  attitudes of the Respondents as & silent
ﬁp@ctatmrgn_ The Respondents, as stated by themaelveﬁv

havé heen behaving indifferent towards the Clegitimate
rights mf' the #Applicants for the past many years
without = any competency and awthority inm & most
arbitrahy mamn@r'and the Applicants when dared to claim
their legitimata'rightﬁ have been victimised by oné or

ather self made reason.

Further, D.G. Posts letter No. 25-9/78-DE dated
28.84.79  enclosed as  Arnexure-2, to the written
statement of Respondent No. 2 has no relevance to this

instant case &% because the same does not deal  with

Postmen Examination at all.

7. That with 'Pegard L the statements made in
paragraphes 2, 18 and 11 of the W.8., thevﬁpplicantﬁ .dm
ot admit anythrﬁg camtrary.tm relevant records and
submit  that the Respondent No. 2 as admittedly has
received the copy of thé tarder af the Hon‘ble Tﬁihunal
in 0.8, Mo 243{?9 dated 17.8.99 on 232.8.99. As per the

said order, the Regpondent No. 2 had to dispose of the
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representations of the Applicants witﬁin & period of 2
(two5 moriths  from the date of receipt of the oarder.
Since. the Respondent Nop, 2 received the copy of the
order on 23.8.99, the representations of the Applicants -
ought  to have been diﬁpmsed of before Eﬁ;lﬁ,99= But,
the Respondent No. 2 did not at all dispose of the
representations before the stipulated date fimed by the.
Hon'ble Tribunal and as such the Respondents have once

again misled the Horn'ble Tribunzl intentionally.

3. - That with regard to the statements made in
paragraph 12, it ig ﬁubmitteq that in para 4.14 of 0.4,
No. 87 of 2ddd, the Applicants have stated ghout  the
eligibility for absorption in the untilled vacancies of
neighbouring divisions in amhmrdancé with D.G.,  Posts
letter No. 44-44/857-GPF, 1 dated 7.4.8%9. The Apﬁlicanﬁﬁ
dide not apply far abhsorption in their home divisions
beyond f the anrouneecd VERCENCI6G . Therefore, the
contention of the Respondents regarding selection on
merit  to  the extent of varancies &vailahle i home
divigion is npot at all relevant. As  the Respondents
have already defi@ﬁ the instructions contained in  the
rales,  they have simply reﬁawtedbtm hub-nob the facts
with a clear cut int@ntimﬁ te mislead the Hom 'bile

Tribunal.

F That with regard to the statements made i
paragraph 13, it is submitted that in para 4.15% tm'4,1?.
of  the 0.6., it has been contended that the action of

the Respondent No., 2 with #egard to declaration
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vacancies a&s well as results and also rejection of
representation of the Qpblicant% are arbitrary,
untenahle and liable to be set aside and quashed. As
becauée the Respondent No. 2 hég completely failed to
establish Fris justification af rejection of
applicétionﬁ of the Applicants either by any documents

or.-by any yard-sticks of merits.

168, That with regard to the statements made in
paragraph 14, it is submitted that the Respondent No. 2

3

while dmmmunicating the vacancies to Respondent No. 3

did not at all made any earmarking in accordance with

D.G. Posts letter No. 44-44/82-SPR.I dated 7.4.89 and

as such his contention that the said aspect was ‘taken

into  account while the result was declared, has no

locus standi 35 bhecause the Respondent No. 2 is neithér
campetent' to declare the result nor cmmpeteht fm
revise the vacancies. The Applicants are fqlly eligible
for consideration tomardg absorption égainst» the
unfilled vacancies in any other division in N.E. Circiﬁ

and as such, the Applicants were deprived of their

Respondents in para—-14 are totally misleading.

11 .~ That with regard to  the statements made in

cat all the fact that the office of the Chief Poathaatar

Genehalj N.E. Circle was ever bifurcated as contended
by the Réﬂpmﬁdent No. 2. The Annexure~R/% submitted by
the Respondent No. 2 in support is in facﬁ' not the

final order regarding the bifurcation. This was merely

paragraph, the Applicants beg tp state that it is not’

" legitimate - Pightgn Hence, the contention of  the

\1‘
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was at all %ubm1 ted and as such the entire N.E. Circle
ie administered by the Chief Postmaster General and the
Post of Paﬁtmaﬁter' Generél is not given with any
separate power &% regards conducting of departmental
examination due to nnnwhxfur ation of Circle into

different regions.

Further, the contention of the Respondents that
unlike other clrclen, M.E. Circle is comprised of &

{ein) diffe%ént Gtates and the Directorate hag dade

[

‘ﬁpec@al prmv151mna for N.E. Circle to r@atr1rt the

transfer mf sver HBG-I11 officiale as State cadre, i8

el - b .
not at all a statutory .rule covered wunder any
constitutional provisions. When the rule regarding
posting of surplus qualified ED staff to nther

ne:u!huuinng divisions s already ey 1&L3ng dnd there ie

na amendment  to thi% rule, the contention of the

Respondents made in this regard shall not e applicable

when the MApplicants are themselves willing ta be

accommodated anywhere within the Circle under the

provisions of khe‘rulen

12. That with regard éa the statements made in
paragraph 16, it is submitted that in accordance  with
departmental rules, the Respondent Nm. 3 ought to

maintain geparate recruitment rosters for direct

e



recrul tment  on outsider guots and for promation  undenr
depaﬁtmemtal quoata. In this instant case, when there
was  qualified candidate in the departmental guota the
vacancies meant for departmental guota ought to have
gﬁﬁe to mutﬁimér ot a and consecquiently the_ ﬁm%ter
points in the direct recruwitment fmster had to be taken
into &mcwuﬁt instead of simply converting the vacancies
as per the sweet will of the Respondent No. 2. As there
was no recasting of vacancies as per direct recruitment
roster, there was a3 serious irregularity in the part of
Respondent No.2. Bimilarly, recruwlitment of Postmen  in

Nagaland - in the years 1991 was not at all  made under

any  peculisr circumstances Be stated by the
Respondents. Because if the outsider candidates who

LhE T & nmrmaliy the residents of Nagaland could work well

as  Postmen  in  Arunachal © Pradesh State o fresh
appointment, the impediments as stated by the
Respondents  for atcommodating the Applicants who have,

beer- working in the department as S5DAs for more than &
{five) y@arﬁrﬁw work as Postmen in Arunachal Pradesh
State where 9 (nime) unfilled vacancies still exist are
gxtremely unreasonable.

Further, D.6. Posts letter No. 47/5/8B8-8PB. ] dated
26H.1.81 clearly refers to D.G. Posts letter No. 47-

2/88-0PR.T dated V.4.009 which has no  connection  with

the instant case. Hence the Respondents cannot mislead

the Hon‘ble Tribunal by quoting am irrelevant letter.

The present case is totally confined to D.G. Posts

.

letter No. 44-44/82-6PE.I dated 7.4.89 and as such, it
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is  very much.clear that the N.E. Circle, not having
been bifuréated into two or more regions, has to  be
tteated as a single unit for the purpose of absorption
af surplus qualified candidates in accordance with the
iﬁstrumtiwns' contained therein. Hence, the present
application is fully legitimate.

1%. That with regard' to the statements .made: in
paragraphs 17 and 18 of the.w.ﬁn, the Applicants do not
admit anything contrary to relevant records. Hmwave;,
the Applicants beg to state that omn the basis of faqts
narrated in paras 1 to para 17 sbove, 'the Applicants
are entifled te all the reliefs prayéd for in the O,A;
No. 87/2¢¢8,

14, That the.éppliaantﬁ submit that having regard to
the fagts and circumstances of the case, the O.A;

deserves to be allowed with cost.

VerificetiOn.sossocs sa
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~VERIFICATION

y, @hei T.J. Singh, the Applicant No.1 in  0.A.

No. 87/2d¢d8, do hereby solemnly affirm and verify that

the astatement macle in paragfaphs ,Lflfiiké/
(189,000, 1,135 are true to my knowledge and those
made in paragraphs — ' being mattefﬁ
of records are true to my informations derived
therefrom and the rests are my humble submissions. I

am authorised and competent to sign this verification

on behalf of all the Applicants.

And 1 sign this verification on this 28 th day of

Januan
Febeadry 268031 .

{Zb%éiéadnéaﬂn dZi@amé?aﬁvé”?ézégfiz‘ ‘
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Promotion Prospects

(1) Filling up vacancies of Postmen/Village Postmen/Mail Guards.—
With'a view to rationalizing the existing system of recruitment to the cadre of
Postmen/Village Postmen, the matter has been discussed:with the Staff Side in
the JCM (DC) and it has been decided that the existing method of filling up -
vacancies of Postmen/Village Postmen should be ‘modified to the extent indi-

" cated below— o R o -
- » . : ‘ , (i) The-existing method of recruitment to 50% of vacancies 'in the
) o . g " cadre of Postmen/Village Postmen by, promotion of Group ‘D’
officials, who qualify in the test will continue.

(if) The remairing 50% of the vacancies, which are for outsiders’ quota
and are filled in from amongst the ED Agents, should be further
divided into two' halves. One half of the 50% of the vacancies will
be filled in from amongst ED Agents who have put in three years
(now five years) regular service and are within the age-limit on the
basis of merit in the examination. The remaining half of the 50% of

M
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from EDAs who have put in three Vears of regular service and are
within the age-limit and who qualify in the examinadon. The
- pumber of ED Agents to-be-permitted -to.-1ake. the..examination
- s ’ under this quota will be five tmes of the vac\a.m;ies announced
' under this quota. L
' It is hereby clarified that there is no re/s,tr-ic’ﬁoﬁ on number of ED Agents
" to be permitted to take the examinationuider 25% merit quota for outsider
vacancies. In other words, all eligible/ED -Agents may be allowed under this
quota for appearing 'in.the examination. As far as seniority quota, on the basis
of length of service, is concerned, the position will remain unchanged.

[ D-G., Posts, Leuer No. 44-2/21-SPB- 1, dated the 3rd April, 1691. }

(i) If sufficient number of EDAs are not recruited from a Division, the
vacancies shall be thrown open to all the EDAs of the Postal
Divisions falling in the Zone of Regional Director instead of -
neighbouring divisions as provided in the instructions at present.

(iv) In Group ‘A’ Post Offices, if sufficient EDAs cannot be recruited
from that office, the vacancies shall be thrown open to. all the
EDAs of thie Postal Divisions located at the same station. If there

~ are still some vacancies left, such vacancies will be thrown open to -
. the ED Agents in the region. P

The examination for filling up vacancies of Postmen/Village Post-

. men/Mail Guards from amongst Group ‘D’ officials and EDAs will be con-
ducted with the syllabus as communicated in Directorate Letter No. 10-6/

ok e et
@ S

the vacancies~will be-filied in, on-the-basis of length -of servicer—— - - -
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86/PCC/SPB-1, dated 28-4-1988 (Annexure) and the examination will be
common far both Group ‘D’ and EDAs. It will be conducted only once a year.

The Regional Director will be responsible for ensuring final action to hold the

examination. He may set the question papers either himself or he may ask any
other Director of Postal Services in the circle or nominate any other Group

- A" officer in Senior Time-Scale for setting question papers. The Regional
- Director may nominate officers, who are working in another Region of the
" same Circle. in consultation with the other Regional Directors for valuation of

answer papers. If there is only one Region in the Circle, the valuation should
be done by officers other than the concerned Divisional Head. .

. In the Application Form for appearing in the examination, the following
column shall be prescribed in order to obtain option of the EDAs to work any-
where in the Region. ‘‘Whether the EDA is willing to work anywhere in the
Region, if be qualifies in the examination. If so, he should mention three

* places of his choice.”

.. The examination will be conducted under the supervision of the Divi-
sional Head, who will also take all necessary action, like calling-for applica-

tions, etc., for smooth conduct of the examination. After valuation, the answer
papers will be sent to the concerned Divisional Heads or to the Senior Post-
master of Group “A’ Post Offices for tabulation of marks in respective units.
Selection of candidates from the successful candidates will be made only for
the number of vacancies announced, with respective break-down (i) on the

| basis of length of service of EDAs and (if) merit. in respect of vacancies an-

nounced for these two batches of the outsiders quota. After absorbing the re-
quired number of candidates as per announced vacancies in respective
divisions, the Divisional Superintendent will send the statement of marks of
the remaining qualified EDAs who could not be accommodated in the Divi-

sion, to the Regional Director of Postal Services, indicating therein the choice
of Divisions preferred by the respectuve EDA in his application. Thereupon,

the Regional Office will allot the candidates on the basis of merit in the exam-
ination in the whole Region. The allotments will be to the Divisions/Group
‘A’ Post Offices which will have shortfall.

Before commencement of the examination, the Divisional Superintend-
ent should announce the vacancies in the respective quota along with break-

down for the respective communities. :
The list of EDAs (candidates) to be selected on the basis of length of ser-

" vice for one balf of the outsiders quota should also be circulated in advance. -

The unfilled vacancies of the quota for selection on the basis of length of
service will be added to the merit quota. -

As per existing orders, the unfilled vacancies of Departmental quota will
be added to the quota for EDAs. In future, the unfilled vacancies of Depart-
mental quota will be added to the one half of the quota meant.for ED candi-

'_datcsonmezixonly. Lo -
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.From among the 50% of the vacancies reserved for outsiders, one half
will be filled in from amongst EDAs on merit and another half will be filled in
from amongst ED Agents on the basis of length of service. Therefore, one ros-
ter of 100-points will be maintained. The reserved points. should also be

divided equally between the quota of length of service and that on menit. The

add figure should be added to the quota for those based on length of service. If

that vacancy is not filled in on the basis of length of service, the vacancy will

go to the quota meant for those selected on merit.

The candidates who will be selected on the basis of length of service will
be en bloc senior to the candidates who are selected on merit.

If in a Circle there is no separate Region, the Circle should be treated as a
Region for the purpose of Eb'oyg mnstructons. ) ) -
~ The above instructions and the revised procedure will not be applicable
in the case of recruitment to the cadre of Group ‘D’ but only for recruitment
to Postmen/Village Postmen/Mail Guards. The other conditions prescribed for
filling up vacancies and condiéting of examination not mentioned in the
amendments as above will remain unaffected.

There instructions will be applicabie to ail the examinations for filling up
vacancies in the cadre of Postmen/Village Postmen/Mail Guards to be an-
nounced after the date of issue of this letter.

[ D.G., Posts, Letter No. 44-34/82-SPB-1, dated the 7th Apnil, 1989.] -

A T ANNEXURE

It has now been decided that the existing syllabus for the Departmental
candidates/EDAs. for induction to the cadre of Postmen/Mail Guards/Village
Postmen shall be substituted by the following:~—

Paper ' Total Marks | Q2NN 1 pyration

A) Making entries either in Postmen's
Book (MS 27) or Village Postmen’s
Register (MS 58) according to the
choice of a candidate (for Postmen).
(i) Preparation of mail lists, filling up of|
mail abstracts and writing up daily
reports (for Mail Guard). The entries
should be made either in English or in
.| the recognized language of the State.
B. + | Arithmetic of 10th Standard of Board
of Schools Education. ’

C. Writing from dictagon in English
language -of Matriculation Standard
and also in the regional language.

50 45% 45 minutes

50 45% 90 minutes

50 ©a5% 30 minutes

raising of upper age-limit to appear in the Postmen examination.—A pro-
posal on the above subject has been under consideration for quite some time

ot e - . m e e .

(2) Removal of test for absorption of EDAs in Group ‘D’ cadre and |

i



